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COUNCIL OF STATE.
Wednesday, 5th September, 1934,

The Coimcil met in the Council Chamber at Viceregal Lodge at Bleven of
the Clock, the Honourable the President in the Chair.

QUESTIONS AND ANSWERS.
AppaiNTMENT OF D b p u t y  D ib e c t o r  G e n e e a l , F in a n c e , in  t h e  Of f i c e  o f

•  THE D ir ec to r  G e n e r a l , P osts  a n d  T e l e g r a p h s . ^

214. The Honourable Maharaja JAGADISH NATH BAY o f

Dinajpur : (a) Will Government please state whether a new appointment
of Deputy Director General, Finance, has been created in the Office of the
Director General, Posts and Telegraphs ?
«  (b) Is it a fact that this officer is mainly employed to help the Financial
Adviser, Posts and Telegraphs ?

(c) Is it a fact that in previous years an officer of inferior rank and of
less pay was appointed temporarily to help the Financial Adviser, Posts and
Telegraphs, during the budget season only ?

(d) Will Government state the reasons for the necessity of creating a post
of so high a rank and pay ?

T he  H on o u r a ble  Mr. D. G. MITCHELL : (a) Yes.
(b) No. The Deputy Director General, Finance, is the controlling officer

of the Budget and Finance Section of the Director Ĝ eneral's Office. He is also
required to give financial advice on all matters of ordinary im|K)rtance and every
day administration of the Posts and Telegraphs Department and help in the
detailed examination from the financial standpoint of the more important
questions and so relieve the Financial Adviser.

(c) The facts are that in 1930 a Deputy Financial Adviser was appointed
as a temporary measure to help with the budget work, and in 1932 an Assistant
Financial Adviser was appointed for a similar purpose. The pay of both these
officers was less than that of the Deputy Director General, Finance. The status
of the Deputy Financial Adviser was equal to that of the Deputy Director
General, Findnce, and that of the Assistant Financial Adviser was lower.

(d) The necessity for the post was explained to the Standing Finance Com
mittee who approved of the proposal at their meeting of 25th November, 1933'.
Experience had shown that the amount and nature of work devolving on the
Financial Adviser was more than could properly be attended to by one officer
and that he required the help of an additional officer of the status of the Deputy
Director General, Finance.

( 637 )
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Financial Adviskb, Posts and Telegraphs, and Deputy Director
Genebal, Finance, in the Office of the Director General, Posts
AND Telegraphs. •
215. The Honousable Mababajta JAGADISH NATH RAY or 

Dinajpur : (a) Is it a fact that both the Financial Adviser, Posts and 
Telegraphs, and Deputy Director General, Finance, in the OfiBice of the Direc
tor^nerfjj Poste aad Telegraphs, are officers of the Finanoe Department ?

(b) Is it also a fact that the accounts and audit of the Department ttirb 
carried on by a senior Accountant G«aecal who has under him no less tkm 
five deputies and a large jiumber of trained accouiitants and accounts clerks ?

(c) Is it a fact that it iu under consideration to import into the of&ceofthe 
Director General, Posts and Telegraphs, which is tfn admaartrative office. cleiiiB 
and accountants from the Posts and Telegraphs Accdunts Offices 1

(<i) If the reply to (c) be in the affinnaftive, will Oovemittent pleaise state 
tHeir nuiiA^ and the wJaSons for the necessity of this <action ? ' i

(e) Will Government please state whether the work for which these ioen ate 
imported, into the Office of the Director (General, Posts and Telegiraphs, was 
f6r to loBg dotie in the Poeto and Tdegraphs Audit Officest V ^ ta ze  the 
reasons for transferrii^ the work to the Office of theDrPeOtor G^Mral, Poato 
•ad Delegraphs ?

The tloNOuiiABLE Mti. D. G. MITCHELL: (o) Tee. '
(6) Ye ,̂ except that the number of deputies is four.
(c) and (d). A proposal to bring into the Office of t ^  Director (^her^* 

Posts and Telegraphs, two passed ^ountants^ but no clerk, from the Posts and 
Telegraphs Accounts Offices for a temporary period is "under consideration, 
niese p M ^  iaccountants are being brought into the Director Genwal’s Office 
to deal ̂ th  and to put on a satisfactory basis ihe Engineering and Stosea 
accounts work in the Budget Section and the wrok in the Statistics Section whicb 
experience has shown cannot be pecformed satirfactorily by 0 tdin«sy clerks 
bavifig no experience of this kind of work.

(e) The reply to the first part of the question is in the negative; the seccfoi 
part does not arise.
B ecki^th^ t of Clerks and Assistants in the Office of rra  Diabotos 

General, Posts AND Tbusorajphs.
sa «  Thb HoMouRABut Maharaja JAGADISH NATB[ ]&At: ow 

D inajpub : (a) Is it a faotthat i^e recruitment of derks and assistant 
in the Office of the Director General, Posts and Telegraphs, is made from 
men, wto have paswd the examination of the Public ^rvice Commismon ?

(b) Is it also a fi^t that in the Office o f the Director General, Postp and 
Tete^pha, tb«i» is ne saBctipned.,appointment of aocountanta aaid accouw  
cJerk»>f

(c) Is there any proposal under consideration for cnatiiiig 
appointments in the Office of the Director General, Posta and Telegraphs  ̂
to t>rovide for accountants and accounts clerks 1
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(d) H«a the approval of the Public Servicq Commisaiqn, been obtain^ 
for the appointment of acco .mtants and aooouuts clerics in tlio Officd of the 
Director General, Ppsts and I'elegraphs ?

(r) Has the Director Gteueral, Posts and Telegraphs, powers tq create 
any temporary appointnaent in his office ? If not, has the approval of the 
competent authority (Secretary, Industries and Labour Department) been 
obtained for the creation of temporary pdfitts in that office during the current 
year?

• T h e  H o n o u r a b le  Mr . D. 6. MITCHELL : (o), (b) and (c). The repli^ 
are in the affirmative.

(d) No. This is not necessary.
 ̂ (e) The reply to the first part of the question is in the negative, except ̂

the case of the menial establishment. As regards the second part attention is 
drawn to the reply to part (c) of the question. The proposals which are now 
imder examination will be submitted fot the orders of the Governor General in 
Council in due course.

A ssista n ts  m  t m  R a ilw a y  5o a b d .

217. The iffoNouRABi.E Mr, H0S8A1N IMAM: (t;) Is it a fact that 
certain Assistants in the Railway Board were to be rccruited from outside, but 
Bubsequently it was decided to piomott) the existing men fronqi the third 
grade ? Will Government state the reason for this change of procedure ?
Is it a fact that thereby Muslims have been deprived of their claim to appoint
ment ?

(6) Is it a fâ ;t that a now appointment Ims been made by the Oiiioer oh 
Spocial Duly,..Railway Board, this month ? Is it a faci; that an unqualified 
pfiifion has been appointed although there were many Public Service CommW- 
•ion passed candidates on the waiting list ? Will Gtovermnent state the 
qualifications of the appointed person i

(c) Is it a fact that there are a number of men praiotiiding typewriting in 
the office of the Railway Board ? How many of them are Muslinaa ? Ard tb§ 
men worlnng given preference to outsiders at the time of filling appointments ?

T h b  H c k o u r a b le  S ir  GUTHRIE RUSSELL: (o) The Honourable 
Member has not got the facts quite correctly. Five Assistants’ posts in the 
Railway Board office retrenched in 1932 are to be revived. To fill them the 
Railway Board have had under consideration the promotion of suitable men in 
tUeir own office, or the importation of suitable men recommended by State 
Railways. The matter is not yet settled but, in all probability, four posts will 
be filled by promotion in the office and one by an employee recommended by 
the Agent of a Sta^ Railway. The posts in question are selection posts, to 
filled either by promotion in the office or from State Railways.

(b) An Officer on Special Duty has recently been appointed, and to obtain 
the services of a clerk for him, a number of persons on the Public Services Com
mission qualified Ikt have been addressed regarding the vacancy and the most 
suitable of them will be appointed to the post. Iri the meantime, purely as a 
temporary measure, and pendiiig the arrivfid of a qtteKfî d p̂ jrsô  on the PubKe

a2
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Service Commisaion list, a clerk with knowledge of tjrping was employed. This 
derk has since been discharged.

(c) So far as the Board know there are no persons practising typewriting 
in their office and such a practice has not been authorised.

Import an d  E xport  F igures of K ath iaw ar  P orts.

218. T he H o nour\bijb Mp. HOSSAIN IMAM : (a) Are the import and
export figures of the Kathiawar ports included in the Budget, Customs and 
Currency Department papers ? ^

(6) What is the net loss of the British Indian Customs Departrment due 
tofre .̂ entry from the Indian States (maritime and Kashmir) ? Will Grovern- 
mcnt state the names of such maritime States and the figures of free imports 
firom each of the States including Kashmir during the last three years ?

The H onourable Sir  ALAN PARSONS : (a) If the Honourable Member 
will let me know exactly to what documents he refers, I will try and give him 
the information.

(6) No statistics exist from which it would be possible to estimate the net 
loss of customs duty due to free entry from Indian States. The figures of free 
imports of dutiable goods from Kathiawar are as follows, in lakhs :

1931 32 ..  .. ................................................. 77
1932-33 . .  ..  .................................  225
1933.34 . .  . .  . .  . .  217

Separate figures for each State are not available, nor are figures of free im
ports from other than Kathiwar States available.

The maritime States in question are Travancori  ̂(J|ochin, Cambay, Baroda, 
Bhavnagar, Jafrabad, Junagadh, Morvi, Nawanagar, Porbunder and Cutch.

The H onourable Mr . HOSSAIN IMAM: May I say, Sir, in regard to
(a) that I was referring to the Indian Sea-borne Trade.

The H onourable Sir ALAN PARSONS : In that case, Sir, the answer 
is in the negative.

CAPrrATioN P aym ents .
219. T he H onourable Mr . HOSSAIN IMAM : (a) Will Government 

please state whether the capitation payments made during the last two yeais 
were final payments or were subject to variation on the actual cost being 
assessed ?

(b) Do Government propose to press the War Office to make an ac
tuarial calculation of the actual cost of training soldiers in the year 1933-341 
Have Government considered the advisability of associating an Indian for the 
purpose of such actuarial calculation ? If not, why not 1 What arrangements, 
if any, do they propose to make for the purpose of checking the War Office 
figures ?

H is E xcellency the OOMMANDER-in-CHIBF : (a) The attention of 
the Honourable Member is invited to the last sentence of the reply which I 
gave on the 27th August, 1934 to part (6) of his question No. 153, which was
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that payments were assessed on the basis of a provisional flat ^ te  arranged 
in 1927, pending discussion of details before the Capitation TribanaL

(6) Qoyemment have already taken action to expedite the submission of 
the War Office calculations. The Secretary of State and the Government of 
India will be given full opportunity of criticising the calculations. If considered 
necessary these will be referred to the Actuary to the Government of India 
who is an Indian.

Cost of the Thibd Apgh.in W a b .

220. T he H o n o u ra b le  Mr. HOSSAIN IMAM : Will Government kindly 
state :

* (a) The cost of the Third Afghan War ?
(6) The cost of the Waziristan occupation from 1919 to 1924 t
(c) The average cost of operations between 1895 and 1915 on the Frontier 

ander the Close Border policy ?
His Excellency th e  COMMANDER-in-CHIEF : (a) Separate informa

tion is not available. The net cost of operations undOTtakeii on the North- 
West Frontier in 1919 (including the Third Afghan War) amounted to abotub 
Rs. 31 crores.

• (6) As regards Waziristan separate figures were not compiled for the year 
1919. The cost for that year is included in the figure given under (a). For 
the years 1920—1924, the cost was about Rs. 24 crores.

(c) The net expenditure on operations on the North-West Frontier from 
1895-96 to 1915-16 amounted to Rs. 7-87 crores.

Surplus of Officers in  the I ndian  A rm y .
221. T he H onourable Mr . HOSSAIN IMAM : Is it a fact that there is 

a surplus of officers in the Indian Army ? If so, how many in each rank ? 
What are the total pay and emoluments of the surplus officers ? What action 
do Government propose to take to bring the number of officers to the 
required strength ? What will be the additional expenditure on pensions and 
gratuities ? What will be the saving in pay ?

His Excellency the COMMANDER-in-CHIEF : There is at present 
a small surplus of officers in the Indian Army. I assume, however, that the 
Honourable Member is referring to the fact that unless special steps are taken 
there will in the near future be a considerable surplus of officers in the ranks 
of major and lieutenant colonel. The best way of dealing with this contin
gency is at present under the consideration of the Government of India and 
His Majesty’s Government and, as it is not known which officers will ultima fcely 
be affected, it is impossible to give the figures asked for by the Honourable 
Member.
Number of Officers and  P ersonnel D espatched to Shanghai in 1927.

222. T he H o n o u ra b le  Mr. HOSSAIN IMAM : Will Government please 
state the number of men, British and Indian, sent to Shanghai in 1927 ? What 
waa the date of their departures from the British Indian ports ? Were the
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British 6 ovcnimc5atchirge<l with the cost oftra^ii^oritttion witMn Briti^ 
and were the pay and emolumentB during the eriod bt etxoh trarraportation 
ciiarged to tliie War Office ? If so, what were the two axuoontB ? What was the 
tbtid waoont of monej reoeiTed from the War .Office ? What was t^e period 
fir which the troops were outside British India ?

H is Excellkncy the COMMANDER-m-CHIEF: The foHowiii|
numbers of officers and personnel were despatched from India to Shanghai 
between the 27th January and the 1 2 th February, 1927 ;

JB.ritish officers . .. . .  . . 136
BritiBh other ranks 
Indian officers .. 
Indian other ranks 
Followers

1,916
10?

3,118
864

‘ The Iniperial Government were charged with the c6 s t ^  ttansportation 
within India and a sum of Rs. 3,90,914 was recov^ed froiii th^m on this a©-' 
count. In aooordance wiih^he general agreemeM fbr the adjustment of itian- 
ciiil tftosactions b^tw«^ the Imperial and Indian Qbvernments the pay and . 
allowances of the force Were charged against Indian revenues up to the date 
prior to that of embarkation for Shanghai and from the date foUowmg that 
of disembarkatioiJti ,in India. The troops arrived in India on return on various 
dates between the 3 th Augusiand the 26th September, 1927 with the exceptiSn 
of certain small units vy lnch arriv̂ d̂ on the 3()th November, 1927. The total 
amount recovered from the War Office including cost of transportation was 
Rs. 72,83,720.

.1 . ■ ■ • ' ■

N umber op BRrriSH an d  Indian  T roops Statiom jd  in T rans and  Cis-Indus
ABEA.8 . •

223. T he HoNotJRABLE Mr. HOSSAlN i® number of
Biitish and Indian troops stationed iii trans aii|['il?Indus areas ?

H is ExcsBauLBNCY the C010[^DEJi-iN-€HIBF 12,563 British and 
66,468 Indian troops are stationed trans lndus, aad 51,529 British w d  1,21,862 
Indian troops cis-Indus.
Qpa u pica tio n s  po b  A ppointment in  the W atoh and  W ard  E stablishment.

224. T he HoNOuaAHMS Mr . HOSSAlN IMAM: (a) Will QovernmeBt 
be pleased to state the minimum academical qualifications required of a candid 
date (other than the ex-i>ohce or ex-military) to get an appointment in—

(i) The Watch and Ward staff of the Legislative Assembly ?
(it) The third division of the Grovernment of India Secretariat ?

(6 ) Wi 1 Government be pleased to state whether non-matriculat€i9 are 
eUgible for appointment in the third division of the Government of India 
Secretariat? Ifsq, will they’please 9tate why they have fixed the Matricula
tion as the iriinimum qualification for appearing at the examination ôf the 
Bablic Service Coinnjiesion for the third division i

T he H onourable^  Mb. M. G. HALLETT: (a) (i) No fixed academie 
quabfications are laid down lot* reeruitment to Watoh i^d Ward itafl. ^



✓
fii) Tbfe edlicalJional qiialifi<»tion« for the tiiiid tdivifliojx eacaaiuioit  ̂

mce like Mafferioidfltion, the .Tunior tlairibridge or an eqimwlmt ĵeamiaatitix.
(6) Non-matriculates are not'debarred from appointmeJnt to t5he tMrfl 

41 îfiiou in purely ofliciating or temporary vacancies; but for *permaneiit 
Y^^^cies, wliicTi are filled through the examination held by the Ser-
y^e Oomnussion, the matriculation has l)een prescribed â  iihe miziimttm quaM- 
fioation in order to ensure that men sufB.ciehtly educated for the duties to be 
performed are obtained.

Thb H onoxtrable Mit. H08SAIN IMAM: Will Qwetnmmt oonsidet 
the advisability of fixing the qualifications for direct recruitment also, that is, 
jeftruitment othervrise than tlirough the Public Service Commission I

The HomuRABLS Mr. M. 0. HALLETT: I am prepared to oonsidar 
tJ^t flfxgg^tion. Sir.

•Maximum age-limpt f o r  In fe r io r  Servants o f  th e  Ctovbrnmbnt o f  
i ... gj|DĈ lU5TARUTj>AND ATTACHED QfFICES.

225. T he Honourable Mr. HOSSAIN IMAM: (a) Will Govemnleiiit
pleased to state the maximum age-limit lor the inferior servant  ̂ of the 
Government of India Secretariat and its Attached Offices for service imder 
Government? ' ^

'1'he SoNOtmABLE SiR ALAN PARSONS: Mnbere i» no maacimum 
age-limit for inferior servants entering these offices, ex^pi in the Offioe 
t ie  Director General, Posts and Telegraphs, where t^e limit is 25 years unless 
iraived by the head of the departnaent.
E ducational Qualifications for A ppointment to tjiu Fir st , S econd

AND Third  D ivisions of the Government of India  SECRETiOUAT,

226. T he Honourable Mr . HOSSAIN IMAM: Will Government be 
pleased to state whether academic qualifioations are taken into con3id^]^tion 
at the time of filling an appointment in the—

(i) First division of the GoviMrnment of India Secretariat i
(ii) Second division of the Government of India Secretariat ?

(in) Third division of the Government of India Secretariat ?
If not, why not ?

T he H onourable Mr . M. G. HALLETT ; Under the orders contained 
in the Home Department Office Memorandum No. F. 452/27-Ests., dated the 
8th December, 1928, a copy of which is in the Library, most of the depint  ̂
ments of the Gwemment erf India fill permanent vacancies either by the pro
motion or confirmation of qualified candidates or by direct recruitment 
4it»>ttgh the Public Service Commission, who hold periodical examinationa 
for this purpose. The minimum educational qualifications prescribed for 
wimission to the fir t̂ and second division examination is the p6ssessioh df 
A degree or a"pa:8s in the S^ior CaDocbrid  ̂ examination and for the third 
division a pass in the Matriculation, the Junior Cambridge or an «qwvilea^ 
^lUnination. Tem{k>iary vacancies iA the first diyiflioii are ordinarily filled 
by the promotion of permanent second division clerks, w d  thope in the seooi^
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and third diviaionB either from the list of oandidates oonsidered anitable for 
temporary employment prepared by the Public Service Commisflion or bŷ  
iikd recruitmeut of unpassed candidates. * The matter is leffc to the discretion 
of departments. In regard to candidates who are recruited otherwise than 
through the Public Service Commission, no minimum educational qualifications 
have been laid down, but I have no doubt that departments take into account 
all factors, including academic qualifications, which may be necessary when 
filling a particular vacancy.
V isit  of the Trade  Commissioner for the U nion of South A frica  to

In d ia .

227. T he H onourable Mr. HOSSAIN IMAM: (a) Is it a fact that a 
representative of the Gkxvernment of South Africa visited I^dia ?

(5) Is t a fact that he is exploring the possibilities of entering into a trade 
pact between the two Governments ?

(c) Did the said representative see any Member of Government ? If so, 
whom ?

{d) Will Government state their attitude towards this question ?
T he H onourable Mr . T. A. STEWART : (a) Yes.
(6) No. The object of the visit was to investigate the possibilities of Souvn 

African trade in In<^.
(c) If the Honourable Member wishes to know whether there was aay

official interview with a member of Government, as far as I am aware, th« 
answer is in the negative.  ̂̂ ,

{d) Does not arise. '
T he H onourable Mr. HOSSAIN IMAM: Did the said gentleman see 

any Member of the Executive Council unofficially ?
T he H onourable Mr . T. A. STEWART : I am afraid, Sir, I have no 

record of the private interviews of this gentl^an.
F illing  of a  T hird  D ivision  V acancy in the Legislative DEPARTHfENT,

228. T h e H o n o u r a b le  Mr. HOSSAIN IMAM: (a) Is it a fact that the 
present strength of the Legislative Department is of 50 men ?

(6) Is it a fact that there are at present only seven Muhammadans in this 
Department 'i

{c) Is it a fact that according to the latest Resolution of the Home Depart
ment there should at least be 12 Muhammadans ?

(d) Is it a fact that only recently a vacancy has occurred in the Legidative 
Department ?

{e) Is it a fact that both the Establishment ojerk and the Assistant Secretary 
«re Hindus ?

(/) Is it a fact that an offer has been sent to a Hindu who is a relative 
oi the Establishment clerk ?
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(jr) 1b it a fact that the EBtablishment clerk took this file pensonally to the 
Assistant Secretary and Secretary and had it decided in the favour of his 1

(h) Is it a fact that the Department did not even write to the Public Ser
vice Commission to give them a man ?

(i) Is it a fact that there are equally good quaUfied men from the minority 
community on the list of the Pubhc Service Commission ?

(j) Do Government feel that an injustice has been done to the Muhammadan 
oommumty or not ?

 ̂ (A:) If so, do Government propose to cancel this oiler and ask for a Muham
madan candidate from the Public Service Commission ? If not, why not ?

The Honoukable Mr. 6. H. SPENCE : (a) and (6). Assuming that the 
Honourable Member is referring to the ministerial establishment, the actual 
^gures are 51 and 8, respectively.

(c) No. The Resolution does not refer to the esdsting composition of any 
office but provides that 25 per cent, of all vacancies tp be filled by direct recruit
ment of Indians will be reserved for Muslims and 8  ̂ per cent, for other 
minority communities, and I may add that of the last four vacancies in the 
Legislative Department filled by direct recruitment, including the vacancy to 
^Aich the question relates, two or 50 per cent, have been filled by the appoint
ment of MusUms and one or 25 per cent, by the appointment of a representative 
of another minority community.

(d) Yes.
(e) This is a fact though an irrelevant one.
( / )  The vacancy has been filled by the appointment of a Hindu. He is 

not a relative of the Establishment clerk.
(9) No.
(h) Undet the relevant orders, no reference to the Public Service Com

mission is required where a vacancy is filled as in the present case by the transfer 
of a clerk from one department to the same grade in a different department.

(i) As the vacancy was not required to be filled from a minority com
munity, this question does not arise, but I may inform the Honourable Mem
ber that the appointment in question was an appointment in the third division 
and that the person appointed, who is an Honours graduate possesses higher 
educational quahfications than those required of or normally possessed by 
candidates for the Public Service Commission examination for the third 
division which the person appointed had duly passed.

0 ) No,
(A;) There is no question of cancelling an offer. The appointment hai 

been made and for re^ons which will be apparent from the repUes to earlier 
parts of the question, no grounds for cancelling the appointment exist.

The HoNOtJBABLB Saiyid RAZA ALIl Am I to understand, Sit, that 
the Honours graduate who wde appointed had not p a s ^  the Public Service 
Contmiission examination.
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Thb HoKWBABLit Mit, G. H. SPENCE: No, Sir, He passed the 
Pubke ^ v ic e  rCkmmission examinatk>A.
KbMOVAL o f  Dl8<iUALlFICATJ0N UNPBB RULE 5 (2) OF THM LEaiSLATIVE

AS51BMBLY Electoral Rules from CANDiPATse Sxandxnoi’o î Ei^ otion
IN THE NEXT LEGISLATIVE ASSEMBLY WHO MIGHT BE DISQUALIFIED
UNDER TttE TtuLfeS.

229. T he H onourable Mr. JAGADISH CHANDRA BANERJEE :
(a) Is it a fact that imprisonment after conviction in a court is a disqualifica
tion for standing as candidates for election to the Legislative Assembly? 
If so, what are the periods of imprisonment which debar a candidate from 
standing for election ?

(fr) Will Government be pleased t̂o state the di&peixt disqYUEdifioationB 
of the civil disobedi6ncepMon«rs^^o have been releaaed or are being releai4
«d ? : : ,

(c) Do Govienmi^t propose to i^ o v e  sudi d i^ « i ificfttions of the civil 
d'sobedience prisoners ? If so, what steps have Governmeait taken to remote 
the disqualifications ?

(d) Will Government be p le a ^  to state wheth^ Government propose to 
zmove such disqualifiqations by a general oi:dec  ̂ If not, why not ?

{e) Is it a fact that each ihdividual candidate having the above disqualifica
tions will have to apply to (JoVimment for the removal of those disqualifica
tions ? If so, whether such applications will have to be made to the Govern
ment of India direct or through the Local .(Jovemment ?

The Honoura9 ^  Mb. M. G. HALLETT : (<4 Honourable
Member is referred to sub-rule (2) of rule 6 of the Legislative Assembly Elec
toral Rules.

(c), {d) and (c). If the Honourable Member will refer to the proviso to the 
4uib-rule which I have quoted, he will see that on an application beii^ made by 
a person disqualified under that swb rule, the Local Government can, with the 
previous approval of the Governor General in Council, remove the disqualifica
tion. The Government of India are arranging for all applications to be sub
mitted to them and each application will be carefully considered by them.
JEHducational Qu aliiication s  FOR A ppointment to the Second  D ivision  

OF the Government of India  Secretarlat.

230. The Honourable Mr. HOSSAIN IMAM : (a) Will Govemiinttnt 
please state the minimum academic qualificatiom required of a candidate 
for an appointment in the second division of the Government ô  India Secre- 
lianat ?

\b) Will they please also firfcate wheth^ a candidate, who has not passed 
the Public Pen’-ice Commission exaifaitiatibn iot the second division of tfie 
fiovemment of IjGbciia Secretariat aiid is secmited for a vacf^noy in that divi- 

is also requite ta pos^ei  ̂ sgixa# aoademio qualifications as lure 
required for that division under the rules ? If not, ^ j ,n e t  S



The Honourabl® M». M. G. HALIJITT : (a) aM (b). 4  would draw 
the Honourable Member’s attention to the reply I have just given to his 
qtrtstioh No. 226: •
PROHIUmON OP THE APPOINTMENT O F B r ITISH I n DIAN S U B J E C T S  T O  THE CTVII

Se r v ic es  of  I n d ia n  St a t e s .

280A. The Honourable Sa u ’it) RAZA ALT: (a) Will Government be 
pleased to state the names of those Indian States, each with a population 
of three hundred thousand or more, which prohibit the appointment of 
British Tndian subjects to thoir civil services ?

(6) Is it a fact that a subject of an Indian State is eligible for appointment 
to*any office imder the Crown to which a native of British India may be 
appointed on obtaining a declaration under the Government of India Act 1

(c) Is such declaration made as a matter of course if such a subject has 
^satisfactory conduct and character ?

(d) W il l  Government b e  p le a s e d  t o  state w h a t  f i c t io n  t h e y  p r o p o s e  t o  t a k e  
t o  in t r o d u c e ' the p r in c ip le  o f  r e c ip r o c i t y  ?

T h e  TIo x o d r a b l e  J Ip.. M . G . HALLETT : (o )  I a m  c o l l e c t in g  in -  
fo(rm a,t^on u n d jw ill.p jla ce  i t  o n  t h e  t a b le  in  d u e  c o u r s e .

^ (b) Yes.
(c) A declaration of eligibility in respect of a candidate is made with tlie 

•I^roval of the'Secretary of State in Council only after the candidate has 
satisfied Government as to Jiis itetionality, chara<ier and antecedents.

{d} I propose to explain in my reply to the Honourable Member’s Besolu* 
iaon the view which Government take on the suggestion whic^ he h*s nude.

The HoNOtJRABUB Saiyid RAZA ALI : Have there been any cases ia 
which during the last one year, for instance, an application laade by a subjeot 
of aa Indian 9tate for:( êeking the deolai&tion onder the Government of India 
Act has been tamed down by the Secrefcary of State in Council ?

Thb HoNOtriAi^ Mr. M. G. HALLETT ; I must ask for notice of that 
question, Sir. So &r m  I am aware, there has not bron any such ease.
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SHORT NOTICE QUESTIONS.
Arti-nimm DiBtxJTS in  A o s a .

231. Th e H o n ou rab u ! R a i B a h a d u r L a l a  MATHURA PRASAB 
MEHROTRA : With reference to the statement made by the Honourable 
the Home Secretary in reply to question No. 178 of this session, will Gov«Hr 
ment be pleased to make a further up to date statement on the Arf i n itm z  
queBtion ?

T h e  H o n o u rablb  Mr. M. G. HALLETT : a telegram which I hive
received from the Government of the Unitied ProviUcee states tiiat the Arti- 
r̂nnaz di&pute was settied by mutual agreement betwee&;the parties on the 

Irti of Sfê fcember. Pull dtitiils of settlement have not yet bewi iweived 
but they will be reported as soon as possible.



There has,' as Honourable Members ai« aware, beeu a further disturbance 
in A m  City not connected with the Atii-mmaz dispute, and if the Honour
able Member 8 0  desires I will read out the telegram I have received from the 
United Provinces Government on that point. This is a message, dated 3rd 
September:

“  Message just received from Commissioner, Agra, statea that a communal disturbance 
occurred in city last night unconnected with recent Arti-nifivaz dispute which had .been 
wttled by mutual agreement on 1st September. On the same date a Hindu was murdered 
in private quarrel. Body of deceased was taken to burning ghat on 2nd. Quarrel cause 
of which obscure arose and a Muslim was murdered at burning ghat. Shortly afterwards 
murder of a Hindu in retaliation took place in city whereupon sporadic rioting occurred 
during evening of Sunday and following night in which several persons injured. Troops 
called out and patrolled the city and additional police previously earmarked drafted m. 
Situation now quiet but troops will make route march through city today to restore con
fidence. CJlasualties in a<ldition to two original murders are one killed and several injured 
but frill details not yet available **.

Since receiving that telegram I have received another which was sent off 
at 4-45 P .M . yesterday, which says :

No further disturbance occurred at Agra yesterday. Police reinforcements arrived, 
aitnation quiet, total casualties four killed (including two murders which proceded rioting) 
and thirty-four injured

T he H onourable R ai Bah adur  L ala MATHURA PRASAD 
MEHROTRA : Do the Government consider that this riot was not the result 
of ihe Arti mmaz affair ?

T he H onourable Mr. M. G. HALLETT : That fact has been stated by 
the United Provinces Government, who are far more fiilly acquainted witi 
the facts than we are up here. ^

T he H onourable R ai Bah adur  L ala  MATHURA PRASAD 
MEHROTRA : May I know if any high official of the United Provinces 
Government or the Ministers went to the spot ?

T he H onourable Mr. M. G. HALLETT : Biat question, Sir, should be 
asked in the United Provinces Council. It is impossible for me to answer it«

T he H onourable R at BAHADtR L ala  MATHURA PRASAD 
MEHROTRA : Does the Government consider the seriousness of the situation 
when a hartal was observed for more than three weeks, and will the Government 
advise the United Provinces. Government to send some high official to the 
spot to bring about an amicable settlement between the two communities ?

T he H onourable Mr . M v G. HALLETT : I think we need have no 
reason to doubt lliat the United Provinces Government will deal with the 
mattei- with their usual efficiency and do everything possible to settle th,e 
dispute.

B urma R ailw ays  E m ployees ’ U nion .
232. T he H o n o u r a b lk  Mr . P. C. D. CHARI : (a) Is the Government 

of India aware that “ the Burma Railways Employe^ Union ” was registered 
under the Trade Union Act in March, 193J ?

(5) Is Govermnent aware that the rules of the Union were subnutted to 
the Agent, Bumu Railways  ̂and were approved by him befoir̂  tĥ regiistBî - 
tion of the Union was effected I
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{c) Is Government aware that the Agent, Burma Railwa3nfi, has refused 
to recognise the Union ?

{d) Are there any rules or oonditions governing the recognition of the 
Registered Railway Unions (of railway employees of the railways in India) 
by tiie Agents concerned ? If so, will Government please state them ?

(e) Do the Government of India propose to instruct the Agent, Burma 
Railways, to recognise the Burma Railways Employees’ Union ?
« T h e H on o u b a ble  Sir  GUTHRIE RUSSELL: (a) and (c). From the 

information readily available, Government understand that the Burma Rail
ways Employees' Union which was not registered under the Indian Trade 
Unions Act, 1926, up to May, 1933, was not then recognised by the Agent,

, Burma Railways.
(b) Government have no information.
(c?) I would refer the Honourable Member to the rules issued by the Home 

Department in 1921 which are applicable to Unions of Grovernment servants 
on State-managed Railways. A copy of these rules is already in the Library 
i>f the House.

(e) No.
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HINDU WOMAN’S INHERITANCE BILL.

T he  H o n o u r a ble  th e  PRESIDENT : Before we proceed with today’s 
work I would like to remind Honourable Members that this is the last non- 
ofiicial day and I would like all the work which appears on the list of business 
to be concluded by the evening.

T h e  H on o u r a ble  Mr . P. C. D. CHARI (Burma: General): With refer
ence to the legislative business, I have obtained the consent of all the gentle
men who have ballotted resolutions to allow me to move my Motion first, 
and I now ask your permission, Sir, to make my Motion ?

T he  H o n o u r a b i.e th e  PRESIDENT : If Honourable Members have no 
objection, as it will only take two or three minutes, I will allow the Honourable 
Member to make his Mot on.

T h e H o n ou rable  Mr. P. C. D. CHARI : Sir, I beg to move :
“  That the Bill to amend the Hindu Law of Inheritance in certain respects and en- 

tMing woman to certain rights to the property of a joint Hindu family and to a share of 
inheritance on partition, be circulated for the purpose of eliciting opinion thereon.”

Sir, by this Motion I am only asking the Government and Honourable 
Members of this House to keep an open mind. I want this Bill to go to the 
country, so that opinion may be elicited and I am not asking the Council to 
commit itself to the principle.

The Motion was adopted.



TbÊ Hoĵ oimABfeÊ THK PBfilSlDBNT : llie ddbate wUl tow proceed on 
the Honourable Mr. Sapru’s Resolution, namely,

TIms Oounoil reoommt:n(;|8 to the Governor Gem r̂al m Coujacil that Viceroy’s oom- 
in lndianize4 umtij of the army should not be aboliahed/’

Thh Honourablb Mb. HOSSAIN IMAM (Bihar aod Orissa : Muham
madan) ; This Resolution asks that Viceroy’s commissions in the Indianized 
units should not be abolished. He ids dealt with the question at length 
and I need not weary the House with further details. I simply wish to point 
w t  that we on this side do not wish to interfere in matters under the purview 
df the military authorities more than necessary. We would have been content 
to leave the decision in the handa of His Excellency the Commandcr-in-Chief 
if we had been informed of the changed complement of officers before the 
number of officers was increased to 60 in place of the 29 formerly eligible for 
Sandhurst, etc. As is well known the number of officers admitted into the * 
army has been gradually increased’sthd we were under the impression that we 
would be getting something more than we had before. But k  the number of 
60 eligiblie for entry into the Dehra Dun Academy is analysed, excluding those 
who <5dme from Indian States, we find that we are in a distinctly worse position 
than we were in before the creation of the Indian Sandhurst, Formedy 
the usual number of officers in a regiment was 12 to 14, and now the number 
is to be increased to 28. As out of the 60 admitted, we have to place in each 
regiment 28 officers in place of 12. So that we have taken a distinctly retro
grade step and Indianization, instead of being accelerated is going to be re
tarded and it wi'l take much longer to Indianize units under the present 
scheme than would have been Uie ciase if the Sandliurst ^h^me had continued. 
That, if will be admitted, is a step in the wrong direction. With the advance 
of India on the road to Dominion status and Swaraj, we were expecting that the 
defence of India would become more and more a concern of the Indians them
selves, who would be given a bi^er share. If the Viceroy’s commission is 
retained in the Indianized units, the result is that we will be able to Indianize 
more regiments than we could if that conmxission is abolished.

Theite is another sentimental point too. With the abolition of the Vice- 
zoy’s commission a feeling may be created in the minds of soldiers who are 
serving in the InAianieed units that their officers are just replacing Viceroy's 
commissioned officers and therefore they will not have the same amount of 
respect for their officers which they previously had. The British and the 
Indian Sandhurst officer are not directly concerned with the men; and tfeey 
had the Viceroy’s commissioned officers to intervene and act as an interne^ 
diary. And thirdly, we regard that there will be a sort of blocking, I do not 
know what will be the practice, but when we abolish the Viceroy’s commission 
the soldiers who are in the Indianized units will have one of the doors by which 
they can rise shut in thor face, whereas the other units will have that sco^,
I do not know if it is the intention of His Excellency the Commander-in-Chief 
to restrict the intake of officers from the ranks to the Indianized mitfi' alone.
IT it is dbne it might recompense the Indian utdts for the loss of privilege 
k̂hat I have referred to. If it is not restricted to Indianized units and if reomit* 

ment open to the whole of the Indian Army, tben  ̂Sir, I regard it w  a disinnet 
injustice to Indianized units.

Sir, I support the Resolution.

 ̂ RESOLUTION RE ASOIiiTION OF VICEftOY'S COMMISSIONS
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The Honoctrable Rat Bahadur Ea^a RAM SAftAN ©AS (̂Panijab ; 
NoEuMidminmadan) : the subject: kt baud is of the oxô t̂ moia^ntous
lifiiestaons ever diBcu8«ed in  this H oubc. It affects the corapl^iop of the 
Indian Army most vitally and will have mote far:reachiug consequences than 
the OoTBrnm«it of India will care to admit or an ordinary layman will be able 
tO‘ visuaiisew The province to which I have the honour to belong has the 
deepest possible interest in this question. The Punjab is the gate of India. 
It is the swoud-hand of the British Indian Empire. It supplies more than 
half the oombatant strength in His Majesty's Indian Forces. Naturally, 
th4kn, as a Punjabi l  am more keenly interested in the subject of tms 
Resolution than my Honourable colleagues from other provinces with the 
possible exception of the North-West Frontier Province. As a Kshtt/riya 
I represent the martial race of India, and feel an anxious concern for the rights, 
p̂rivileges and general welfare of the mai*tial people of my country.

Vicseroy’fl commissioned officers have been a regular feature of the Indian 
Army for generations past. Th^e designations of subedar, risaldar, etc., 
have a go(^ deal of sentimental and historical value attached to them, and 
the abolition of these ranks will be most undesirable on sentimental grounds 
alpne. But there are much more weighty grounds on which the abolition 
of the old Viceroy ŝ commissioned ranks shotild be opposed. There are 
very valuable traditions of honour, dignity, prestige and gallantry associatied 
with these ranka. These traditions have endeared these ranks to all the 
martial-minded people of India and serve as a fertile source of inspiration to 
those who have occasion to serve in the army. Traditions of honour, courage 
and good name have a ^eat value in every sphere of life. They have a 
tremendous importance in the military sphere. No army can afford to lose 
this rich heritage of its past traditibns. No Government wiU allow a spring 
of loyal, devoted and inspiring traditions to dry up. And who can deny 
that a violent break with the past which the abolition of the Viceroy’s com
missioned officers implies wiU result in a drying up of that spring of 
perennial devotion  ̂ loyalty and daring which generations of these officers 
were able to \mng into existence by means of traditions handed down &om 
one set to the other in imbroken succession ? They cherished these desig- 
iiaticm% they honoured these names, they held these ranks in high esteem 
and were prepared to make a good many sacrifices to keep the reputation of 
these officers unsullied. What would the designations of “ sergeant ”  and 

warrant officers mean to Indians ? They are foreign epithets and would 
L next to nothing to Indians.

Foreign designations for Indians will be inappropriate anywhere, but 
tih^ wiU be less inappropriate in non-Indianizing units. Corporals, sergeants, 
•ergeantruiajors. W a rr a n t officers—these may be a ll right fo r  the British 
Auny. But their use in the Indian portion of the Indian Ateiy and a jortiori 
in.the Indianizing units of it, passes my comprehension. Jeinadar, subedit, 
risaldar, subedar major, risaldar-major—these names call lip definite naemories 
of dcvar associations. What will the names of corporal, sergeant and war
rant officer recaJl to the minds of Indians ? Nothing. , They are mere empty" 
divary



[Bai Bahadur Lala Bam Saran Dass.]
Besides this, Indian officers holding the rank of jemadar or upwards are 

known as commissioned officers. It is true that their commission is not 
a King’s commission, but it is a commission all the same, and they are com
missioned officers. That gives them an added sense of self-respect and sense 
of dignity. Their prototypes under the new scheme will not be commissioned 
officers and, consequently, their sense of self-respect will be lowered. I cannot 
emphasise the importance of self-respect in the men who wear the Kijog’s 
uniform in the army and are expected to fight the Empire’s battles. The 
lower the sense of self-respect of our men in the army, the lower the efficie;»icy 
of our military machinery. On the other hand, the higher the level of self- 
respect amohg our men the greater the efficiency of our army.

The abolition of the Viceroy’s commission will entail the loss of very 
substantial pecuniary advantages. Risaldar-majors and subedar majoro 
receive a personal allowance of Rs. 60 a month. This allowance forms part 
of the pension aHowed to these officers on their retirement. The addition of 
K . 60 per month to one’s pension means a very substantial gain. In the 
ordinary course of things this advantage will disappear with the abolition 
oF the post of subedar major and risaldar major.

Similarly the British Order of India, II clas , carries with it a monthly 
allowance of Rs 30 with the title of Bahadur while the British Order of. India,
I class, carries with it a monthly allowance of Rs. 60 and the title of Sardar 
Bahadur, This means both honour and financial gain. These allowances 
are added to the pension to which an officer is entitled on retirement. But 
the O der itself is not open to men and non-commissioned officers. Only 
officers holding a Viceroy’s commission are eligible to it. The abolition of 
the Viceroy’s commission will thu5 involve the disappearance of this Order 
and the pecuniary advantages attached to it.

The allowances which are attached to iJie Indian Order of Merit, both 
first class and second class, are also different in the case of commissioned 
offipers holding the Viceroy’s commission and non-commissioned officers or 
rank and file. The abolition of the Viceroy’s commission will mean the clos
ing of higher allowances to Indians.

Lastly, if I am not mistaken, the Military Cross is not open except to 
commissioned officers. At least I have not come across a single individual 
who holds a Military Cross and is not a commissioned officer. If my impres
sion is well-founded that means the elimination of ahother very important 
honour and allowance open to Indians serving in the army. I have reiwons 
to believe that these incidents of the new system are not reaUsed or are only 
imperfectly realis d by those who enlist in the arrny. When the full implica
tions of the new system are realised the popularity of military service is likely 
to suffer a serious diminution. Add to this the disadvantages which will 
follow on the abolition of the Viceroy’s commission (to which I have already 
alluded) and you will have to reckon with very grave factors which will cause 
a deplorable diminution in the popularity of service in the army.

The abolition of the Viceroy’s commissioBs will further mean a serious 
slackening of the pace of Indianization. If the Viceroy’s commissioned officers
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have alflo to be replaced by the products of the DehraDun College the. time 
taken by the complete Indiamzation of a regimciit will be doubled as the ifom- 
h»t of these officers in every regiment is practically the same as that of K ill's  
eonmiiasioned officers. The result will be that if the complete Indianization 
<rf«4)ertain number of units with the retention of the Viceroy’s commissioned 
<;#oers takes 20 years, with the abolition of the Viceroy’s commissioned officers 
the process will take 40 years.

In non-Indianizing units Biritish officers will have the advantage of the 
experience and advice of senior InAan officers holding the Viceroy’s commis
sion.

* Sir, a gallant Punjabi British commissioned officer while in command 
of a company of the 1st Brahmins narrated to me a fact that a major command 
ing that section ordered a certain line of advance in Arabia during the Great 
War and a Viceroy’s commissioned officer came to that gallant officer who 
^ave me the information and said that the line of advance was Hot in accord
ance with the regulations. The major agreed that the subedar major 
was right and modified his plans accordingly. I do not want to mention the 
name of the officer but as far ap I understood from him it was a fact and thus 
these Viceroy’s commissioned Indian officers have proved a grea asset to 
the army.

Why should Indian officers coming out of Dehra Dun be deprived of this 
advantage ? They will s and in greater need of the help and advice of 
experienced Viceioy’s commissioned officers. In a way they will be on 
probation, and those who are no probation feel more nervoiis than those who 
aie not on probation. The very fact of nervousness which will arise from their 
peculiar position will cause them to make more mistakes than their British 
confreres. Why should Indian officers be made to start under a handicap ? 
Why should they not have the same advantages which are enjoyed by British 
officers ?

Last but not least is the efiEect which the elimination of the Viceroy’s 
commissioned officers will have on the attractiveness of Indianizing regiments. 
Thie e»stence of the Viceroy’s commissions has a powerful attraction for all 
ihoae young men who have had only a vernacular education or only a 
jHtttattering of Ei^lish education and who cannot expect to secure superior 
oommiBsioiis either through open competition or through the army. Youpg 
men from the best military families with fine martial instincts and traditions 
are «*itracted by the Viceroy’s commissions.

Sir, mider the circmnstanees I will make a fervent appeal to the Govern- 
ment in the name of our Indian soldiers, in the name of economy, in the n:ime 
of efficiency, in the name of sound policy, in the name of Indianization aad 
in the name of justice and fair play that the valiant and valuable hand of the 
Viceroy’s commissioned officers in the Indianizing units should be retained 
with all their present powers and privileges and should, under no circum
stances, be abolished.

His Excellency t h e  COMMANDER-in-CHIEF : Sir, after listening as 
1 have done to the Honourable mover of this Motion on the last private motion 
day and to the speeches I have heard today, 1 must confess to a sense of fatiguê  
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weariness and disappointment. There are a very great number of people it 
the British Isles now and a very great number of people out here, Europeans, 
who are tiying their best to help India forward, and I must confess we get very 
little help from Indians in the matter. Criticisms we get—hostile criticisms 
—very rarely constructive criticisms—and it does seem to me that soioae 
of my Honourable colleagues in this House on the Opposition benches excel
in this. They excel in the pastime of opposition t o . . .......  No, I will
withdraw that Sir. If I said that, Sir, it would seem as if I meant that 
I banged and barred and bolted the door to priv̂ ate discussion on the subject. 
That I certainly do not. I am always willing to listen to criticism whic^ is 
helpful but when the same criticism is made day after day and week after week 
I do think  ̂ Sir, you will admit that the dog is sometimes rather dead. 
1 will say this, Sir, that some of our colleagues on the Opposition benches 
here do display a very marked enthusiasm for speaking to the man at the wheel 
after the course of the ship has been well and truly laid. In this case, thS 
Government of India, fully supported by His Majesty’s Govern ent in England, 
have decided on the objective of the voyage of the Ship of Indiani- 
xation, and they have given to me, their captain on the bridge for the moment, 
their orders and instructions, and I have taken counsel of my charts and the 
best known practice in the art of navigation that I know of and I have tried 
and I think myself that I have set a true course to the port of our desir^, 
which is an Indian army modelled on the very best models of the rest, of the 
annies of the world. Is it to be wondered at, Sir, that, after all the discussions, 
all the anxious thought and all the care that we have devoted to this subject, 
that we should decline to alter our course and speed at the behest of people 
who, to say the least, have little or no knowledge of navigation ?

The Honourable mover tried, I thought, on the first day of his Motion, 
to anticipate the Government reply by quoting many of the arguments— and 
in my opinion very excellent arguments—which have been advanced in support 
of the Govenmient policy, and with almost unctuous satisfaction disposing 
of them by the simple process of contradiction. I think, Sir, one is entitied to 
ask by what right he and his friends take leave to criticise so glibly the policy 
of Government which that Government has adopted on the considered advice 
of men who have spent their whole lives in the profession of arms, and I would 
add, Sir, who have no political axe to grind whatever. It is so fatally easy. 
Sir, for the polit cian to criticise from the security of his armchair, of the 
security of the floor of a pobtical Asse bly, a policy for the results of which he 
is not in the slightest degree responsible. It is so easy, from the comparative 
comfort of one's cabin on board ship, to criticise the captain on the bridge, 
who is peering anxiously through the icy spray of a stormy night, and to say 
that he does not know his business. It is so easy on a Motion of this sort to talk 
about a bold policy of elimination of British troops in India, or the stopping 
of all recruiting of British officers for the Indian Army. It is so easy for people 
to say that, who are in no sense responsible for the safety of India. Who would 
be the first to cry out if riots such as we have just heard in one of the questions 
occur which affect the safety of their homes and efficient troops were not 
available to put those riots down ? It is so easy to say, as one Honourable 
Member did, that the recommendations of the Sub-Committee of the Round
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Table Conference with regard to Indianitotion have in no way been fuliUed 
wbw Indiaiiization since that period has been actually doubled ! It is so 
easy to say that the new young officers will feel a sense of inferiority and that 
the^ is discontent already among the rank and file, when the speakers are in 
no sense responsible themselves. But I say, Sir, tliat they are responsible 
for the most dangerous effects such talk may have on the future of the Indian 
Army.

i

Have the Honourable mover and his friends ever heard the whine of a 
bullet down a frwitier valley ? Have they seen soldiers’ faces blanch when 
death in ugly shapes is taking toll of their ranks ? Have they ever seen a 
young British officer, just as frightened no doubt as they are, but by his in
herited tradition to le^, step in front of his men and play upon their nerves 
like a skilled musician on an instrument, restore their tone a ^  do with the ii 
ivhat he likes ? Have they ever seen that ? If they have not seen that, 
then why should they say in what manner we should train the young officers 
of the Indian Army to take their place and lead their men, when their lives and 
liie fate ot their country are at st^e ? Do the Honourable Members of the 
Opposition think that officers of this sort can be created overnight by a stroke 
of the pen or by the speeches of politicians or a minority report by Mr. Some- 
b^dy-or-other on a committee ? Do he and his friends think that a war-worn 
and war-wise nation like the British, who won their Empire at the point of the 
sword, and have kept it by the sword all these years, are to be turned aside by 
armchair critics when we are making the greatest experiment in history and 
when we are still responsible for the consequences of that experiment to the 
millions of people in India ? If they do that, Sir, I think they have learned; 
very little from their long association with my race.

Indians have asked, and as this House knows very well, I agree with them 
in their asking, for the gradual Indianization of their own army. Some would 
wish to increase the speed and alter the course tliat we have signalled from th  ̂
bridge to the engine room, and others (and 1 tJiink they are by far the wiser) 
are content to leave the speed and direction of the ship to those who have to 
shoulder the responsibility. We have accepted that responsibility, and in 
doing so, we have designed an army modelled on exactly the same lines as 
every other army in the world, in which young officers join and from the 
moment they join, they command their men directly, with no link between 
them and the ranks which they command. I say, Sir, that if you aim at 
a national army and not a hybrid army, there is no other possible course. 
It was very different in our case when we created <!he Army in India with 
which we have kept the peace all these years. Our officers were foreigners, 
and it was very necessary, in view of the enormous complexities of caste, 
religion, race, language with which they were confronted that they have a 
link between them and the men they commanded, and I should like to pay 
a tribute here to the magnificent success of that link. In spit(i of the position 
of the Viceroy’s commissioned officers being somewhat anomalous—re^iUy 
anomalous—in that the last-joined English boy commanded the oldest risaldar 
or subedar-major no more perfect military relationship has, I contend, evei 
existed in the world, than that relationship which has obtained and still obtains 
between the British officer and the Indian Viceroy’s commissioned officer
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aqd it has stood the test of many wars. But because I say that, it is no reiasDii 
why, when the foreign British officer is being gradually eliminated, the sattte 

should apply to men of their own race.
It is quite ob ious to me why this question has been so often raised in tjjija 

last few yeara. The hand is the hand of Esau, but the voice is the voicjB of. 
Jacob. I am afraid it is not the efficiency or non-efficiency of the army which 
is troubling most of those who raise this point so often. It is not, I am afraid, 
pity for the Indian non-commissioned officer whose chances are being soine* 
what lessened. It is not the discontent which some of them say this n w  
system and the elimination of the Viceroy’s conmiisaioned officers will give 
rise to. I am afraid it is simply and solely because they think that if we do 
not eliminate the Viceroy’s commissioned officer, the pace of Indiaiiization 
will be speeded up regardless of the efficiency of the army in the future* I bav§ 
said, Sir, so many times, and I say so again emphatically, that nothing 
ever induce me to recommend to the Government of India that the organization 
of the new Indianizing army in India should differ in any respect f^om the' best 
models of other armies in the world and I should not be doing my duty if I did 
so. Nor would it be in any way in the best interests of the future Indian Ajmy, 
and in my opinion it would be a very grave reflection on the capacity of yo îr 
own young Indian officers who are now getting commissions in the Indianidng 
portions of the army.

I consider, Sir, that it is sheer nonsense, and in some ways mischievous 
noasense, to say that it will lower the opinion of the rank and file for these 
young gentlemen. Which, Sir, is likely to lower the opinion of the rank and 
file most—the fact that these young officers can stand on their own legs and 
do the work that every young officer is doing, or the fact that they have 
to be dry nursed ”  by a special link ? There is no doubt about the answer 
whatever. So far from lowering their status, it will raise it.

Then again, Sir, it has been said both today and on the last occasion when 
this subject was debated that our proposal will lead to greater expense. It 
will not. The figures of the Honourable mover and others are quite wrong. 
They have quoted any figures between 27 and 32 officers of the new regiment. 
The figure will be 23 or 24. The rates of pay that we are proposing are almost 
cpictly the same as their brother British officers get when they are servkig 
in their own country—in England—but they naturally do not contain a spieeisl 
Indian element. Why should Indians who get pay exactly the same as our 
own British officers do in their own home feel a sense of inferiority ? If thut 
is the case, why do not I feel a sense of inferiority because the British officer 
in the Indian Army gets much better pay and pension than I do ? It is 
because I know that they have earned it by many years of banishment from 
their own country. It is quite obvious of course that a few non-commissioned 
officers will have less prospects than they did of attaining to what always has 
hitherto been a very coveted rank. But the number who get it in any case 
is not great, and a great many of those non-commissioned officers will now 
be taken specially in hand and have special opportimities for education given 
them in order that they can enter the new Indian Sandhurst through the ranks 
and gain the full status of an officer. Fifty per cent, of those vacancies ti
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Sandhurst were given to these non-commissioned officers an(f they are still 
eligible for Viceroy’s commissions in that part of the army which is not In^ani*- 
zed. And in addition we are creating in the Indianized units a new class 
of warrant officer exactly similar to that in the British ervice. Their status 
lUid pay will not be so high as that of the Viceroy's commissioned officers, 
but their pay and pension will very closely approximate to that of a jemadar.

Now, Sir, I do beg that all these questions may be looked upon as not 
appertaining to one class or one rank or still less to in- 

12 No o n . dividuals. We must look at them in their true light as 
part of a great and momentous change which is taking place in the Indian Army. 
I in&y have spoken strongly, Sir. It is because I feel strongly on this matter. 
It is because I am personally devoted to the Indian Army, that I am intensely 
proud of my connection with it, (Applause.) And I am deeply interested 
in its future and I feel how dangerous, misinformed and irresponsible criticism 

,may be to the young plant of Indianization. We are honestly, trying to start 
your new army with a pride in itself, and some of you are trying your best 
to make it ashamed of itself. We aU heard, Sir, what His Excellency the 
Viceroy said the other day. Was he not right in urging the cultivation of a 
genuine spirit of co-operation alid understanding during the next few months 
and years—vital months in the future of India. Is it too much to hope. Sir, 
^lat I may get more co-operation and less hostile criticism in my attempts to 
make a new army ? (Applause.)

The H o n o u ra b le  M r. P. C. D. CHARI (Burma : General): Sir, I propose 
to join the ranks of those irresponsible critics who have preceded mê  
That irresponsibility, that want of knowledge on milit^y subjects is not due 
to aay fault of ours. If we had a system whereby the responsible Member 
of the Legislature are allowed, as in other countries, their say in military 
policy, they would be in a better position to understand the real requirements 
of the military situation.

His Excellency t h e  COMMANDER-in-CHIEF : I have said a hundred 
times that I am always willing to meet any Member of both Houses and explain 
anything about our plans and wha-t we arc going to do.

T he H onoitiublr Mr . P. C. D. CHARI: I thank His Excellency for 
tbat assurance oncie again. But my difficulty is that though once in a waj 
we may have an opportunity of taking our doubts to His Excellency to resolve, 
what we really require is a bird’s-eye view of the military requirements of the 
country. This requires deep study and a position assured tx> us by the consti
tution whereby the Legislature could visualise the position and help the military 
authorities to come to conclusions. It is the absence of that position that iv 
ttolly responsible for what His Excellency has been pleased to term irresponsible 
(Srikicism. The Members do not take an idle pleasure in making destraotwe 
criticism. They may want actual knowledge, but they have native intelligmoe 
and experience of life, of civil life at least, and they can appreciate facts, figuies 
and conditions of service put up by people in the know like His Excellency. 
Bearing that in mind, if they have a reasonable doubt in regard to the policy 
propounded, is it not right and fair that they should come forward and say 
that in their view the military policy is wrong and they have a better id â about 
it. That idea may not be correct, but it is for the military authorities to see
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how ̂ ar the. intelligenoe of these people can be hamesaed to develop the miliftary 
policy in regard to which they have no Bcope nnder the constitution for shaping 
it. T^ey have only limited advisory powers and I hope His Excellency will 
taSce the criticism that comes from this side of the House as being actuated by the 
best of motives, and as constructive views. At any rate those views are entitled 
to Pome amount of consideration and I hope His Excellency will in future better 
appreciate the criticism from the non-official benches.

Sir, I have great pleasure in supporting the Motion so ably moved. My 
Honourable friend Mr. Ram Saran Das has given the real feelmg of the martial 
classes of India with reference to the proposal to abolish the Viceroy’s oommis- 
aion. I heartily support him in what he has said. I  admit I do not belong to 
the martial classes, but I am interested in the proper policy to be adopted for 
Indianization of the Indian Army, more especially as we have been told that 
unless India can have its own army adequate for its defence it cannot expect• 
Swa/raj, Sir, this is only a small Resolution i  ̂regard to the Indianization of a 
minor cadre, but the principle involved is big enough for us to agitate for the 
retention of the Viceroy’s conmiissioned officers in the Indiahized units. Prom 
whai I have been able to gather from the speech of His Excellency, the real 
trouble seems to be that because the Viceroy’s commissioned officers are men of 
ripe experience, with considerable service and practical experience in thi* 
army, and it is not considered desirable that they should be subordinate to th  ̂
recently recruited Indian officers from Dehra Dun. But why should the 
Vieeroy’s comm ssioned officers be out of place in Indianized units alone ? la 
it considered that they can very well obey a junior British officer but that 
tiiey should not be call^ upon to obey the orders of the recently recruited Indiatt 
officer ? Is that the idea ?

T he H o n o u ra b le  S a iy id  RAZA ALI : That was not His Excellenc/d 
argument.
/ Thb H o n o u ra b le  Mb. P. C. D. CHARI: That is what I gathered ; I 

may be wrong. On the other haAd, I would say that if you are goihg to Inclia- 
nize a whole division, then the proper course would be to keep up the tradition 
so % r ŝ is consi!rtK>nt and compatible with Indianizing th  ̂ units. These 
Viceroy's commis»dried officers ate there in those units and tiie tradition should 
be kep ■ up in farther Indianizing it by having officers also a« Indians.

I have got one other appeal to m^ke to His Expelluacy the Cpmmandeir- 
in-Chief before he takes steps.to abolish Viceroy’s commissioned officers in th  ̂
indianized units. In view of the very large unen p̂loyjpaeut which is facing tixe 
country, there would be a large number of boys with the necessaiy 
education, but who would not be in a position to enter Sajidhui^t. Tliere mujst, 
be an opportunity in the Indianized units for these educat-ed .men, for ii^tanoe,. 
we have people who have passed the School Final, or Matriculation or Interme 
diate. There ?must be un incentive to these people to enter Indianized 
uiuts aft rankers—

Hrs E xcellkncy tiie COMMANDRR-tv-OHIEF : Does the Honourable 
M ^ber ask me to consider unemployment before efficiency for war ?
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The H onourabi ê Mn. P. C. D. CHARI: I am not asking His Bxoelleucjr

to consider unemployment before ofiiciency. I ask him to keep* the army 
in India trim and in the highest state of efficiency. Consistent with efficiency 
if people from the martial classes who are fit in ev(»ry respect to enter the army 
happen to be educated people, there will be an incentive to them to join the 
Indianized units as ranke rs if there is a prospect of attaining to Viceroy’s commifi' 
sions and I hope His Excellency will bear it in mind. I am not for a mom^t 
suggesting that unemployment should be placed before the desire to keep 
highest traditions of the army in view. Consistently with efficiency it TUUst 
be possible for educated young men to enter the ranks in the Indianized unita. 
If you take away this incentive,—the prospect of their becoming Viceroy’s 
commissioned officers,—then to that extent you will be discouraging the 
educated classes, properly qualified, physically fit Indians, from entering the 
Indianized units.
• With these words, Sir, I support the Resolution.

T he H o n o u ra b le  S aiyid  RAZA ALI (United Provinces: Nominated 
Non-Official): Sir, I do uot hesitate to say that there was one part of His 
Excellency the Commander-in-Cb’ef’s speech which has considerably influenced 
me. His Excellency went on to say that he was anxious to basei;he organiza* 
tion of the Indian Army on the latest European model. Now, that is a desire, 
H m  sure, with which all patriotic Indians would agree and th^yA^oiild welcome 
tluit statement by His Excellency the Commander-in-Chief. There is, however, 
one point which I think is of considerable importance, and it is this. We aJl 
know, Sir, that the profession of arms in India, at any rate in the past, has 
not been open to anybody and everybody* India like the old Japan was a 
country ih which the profession of a soldier was confined to certain races which 
were known in this country as martial races. I, myself, Sir, though a civilian, 
belong to a family that had rendered military service to the rulers of the time ; 
both my maternal grandfather and my paternal grandfather were soldiers. 
My father was the first civilian in the family. This profession in India has been 
coiifined to particular families.

I invite, in this connectipii, His Excellency the Conamander-in-Chiefs 
attentibni to a Very important question, namely, tie enlistment in the army* d   ̂
a mah who knows onfy a little English, say, up tQ the 7th or 8th standard, or ̂  
wiib knows only a little Gtirmtikhi, or only a little Persian, or can read and wrhe 
Urdu only, but who belongs to a martial family, that have rendered impoitailt ‘ 
military services in the past to the Crown, The man himself is very fit to 
enter the army atid by teapoti of family traditions it can be expected that he 
will give a good account of himself as a soldier. Now, I put it to His Exeel  ̂
leUcy whether a man like that is more likely to offer himself for enlistment in 
the indianized unit or in the unit that is not gcing to be Indianized. It is 
obvious I take it that this man will net care to join the Indianized unit fot th«  ̂
simple reason that the chances of protnotion are taken away for ever. It will 
nalonger be open to this man to ever become a jemadar or a subedaror a risaldar  ̂
as the case may be. No doubt, as His Excellency pointed out, he can in course ’ 
of time become a warrant officer ; but we know that the status and emoluments 
of a warrant officer in an I^dianized unit will be less than the status and emolti* 
ments of a Viceroy’s conmiis^on^ officer in the non-Indianized unit. It thu#' 
follbws, if riiy atj^ument i& ri^t, Sir, th^t this man would rather offer himself



[l^iyid Baza Ali.J
ibr enlistment in t he non-Indianized unit than in the Indianized unit, aod to 
that extent the efficiency of the Indianized unit cannot but aujffer. I am ncrl 
pleading the cause ô  the Viceroy’s commissioned officers who in the past hav« 
rendered very great and valuable services to the Crown in various theatres d  
war in almost every continent. What I am pleading is that no steps should be 
taken which are likely to affect the fighting value and efficiency of the Indiani* 
led unit. There are very many young men who have got some sort of educa- 
^ n  and who are very keen on adopting the career of a soldier. My submission 
irthat these men, after the abolition of the Viceroy’s commissions in the Indiani  ̂
led umts will, as a rule, offer themselves for enlistment in the non-Indianized 
units, becaui^ there their prospects would be much better ; they could rise t6 
the positions of jemada , su»)edar and rî alclar. I would invite His Excellency*# 
earnest attention to this aspect of the question. I say at least this is a question 
that should be considered before it is decided to abolish Viceroy’s commissions' 
wHolesale. Earnest consideration should be given to that and if possible a 
satisfactory solution should be arrived at.

The Honourable R ai Bahadur Lala MATHURA PRASAD 
l£B!HROTPkA (United Provinces Central: Non-Muhammadan): Sir, I quitfe 
oeolise that the non-official agenda is very heavy and therefore I had absoluteljir 

intention to speak on any of the resolutions except mine, to co-operate with 
ylfa to finish the agenda ; but some of the remarks of His Exoellen(jy thfe 
Cbinmander-in-Chidf have compelled me to rise and give a suitable reply.

Sir, His Excellency the Commander-in-Chief was pleased to call os icreŝ  
pionsible men. Certainly, Sir, from his point of view, we are ii^sponmbh^ 
because we come here to criticise the actions of his Department.

The Honourable Mr. P. C. D. CHARI: We are constitutionally irtt^  
pMsible.

The Honourable Rai Bahadur Lala MATHURA PRAiSAl) 
IffiHROTRA: Bu^ Sir, I will place before him the position that no good govem- 
steit oan be cacried on if it oidy hears one side of the casê  i.e., its suppoitera 
Ilr̂ is necesaary for every good administration to hear bot^ sides of a problem 
andif weeome here to sit on these benches it is only to help Government to see 
tb^ other side of the picture so that they may come to a right conclusioii,
II by doing so we lay ourselves open to being called irresponsible we do 
miiid Sir, His Excellency was pleased to say that efficiency was the one 
object hehad in view and that was uppermost in his mind. We do not quandf' 
wi&ium on that point but. Sir, we would like to know, if after a himdred yeare 
of̂  British ocoupation in India, it lies with the administrators to say that 
Indiana have not reached that efficiency ? Sir, may I ask if any regiments have 
b ^  Indianized during all this time ? On ihe one hand̂  when we ask foif 
Dwdnion status we are told that the first and primary thing for a counfcry 
demanding Dominion status is to have its own defence and this is the chief 
obffiction that is thrown in our way. On the other hand, when we request 
th«t the time has come for the army to be Indianized and that the Indiana 
iheiild be given a chance to prove that they are not lacking in th^ ca 
wd are told that they should not be speeded up. Sir, I may remind Hisl
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lency that it was on the field of Flanders and other fields of the Great War 
t h a t  Indians proved their worth. That worth was recognised o h  all hunds. 
The Indians proved their worth when other countries were not prepared to 
face Germany and Indians gave time to the British and their lives to mobilise 
and face Germany. Sir, after all that if anybody says that Indians are not f i t ,  
I think it is not right and proper. Then, Sir, as regards the pace of Indianiza- 
tion, as I have said, our &st object is to show that we have got the capacity 
in that respect and our second object is to show that the country is over
burdened with military expenditure. Sir, we all know that after the Indian 
Mutiny a ratio was fixed by which one British soldier was to be kept for every 
two Indian soldiers. One to two was the ratio decided after the Mutiny. May 
I ask, Sir, after about 70 y^ars is it proper to keep the same ratio ? (An ffonowr- 
cible Member : The ratio is changed now.” ) I beg to differ from my Honour
able friend because so far bs my information goes it is not changed. In an 
 ̂answer to a  question put during this session His Excellency ,was pleased to 
give some facts and figures and according to these figures, Sir, India has 58,000 
British soldiers and about double the number of Indian soldiers. The c o » t  
of British troops that Indian taxpayers have to meet is Rs. 19 crores------

His E xcellency the COMMANDER in-CHIEF : Question ?
^ T he H o n o u ra b le  R a i B aradvb , L a la  MATHURA PRASAD
HEHROTRA------and the cost of Indian troops that we have to bear is
Re. 17 crores. The expense per head of British soldier is about Rs. 2,500 and 
the expense per head of an Indian soldier is about Rs. 650. So, Sir, this 
is also another consideration for us to propose that the pace of Indianization 
should be speeded up.

Sir, if the Viceroy’s commission is abolished, what will be the result ? 
Uiider the existing scheme there are 16 Viceroy’s commissioned officers and 16 
King’s commissioned officers in every regiment. If the Viceroy’s commis- 
ooned officers are to be abohshed, India will take double the time to Indianize 
its army because they will require about 32 officers instead of 16 to Indianize

Therefore, Sir, the object of this Resolution is that we want that the pace 
of Indianization that was set forth in the first Round Table Conference should 
b® ooQtinued and I must say, Sir, after the first Round Table Conference and 
t^e Sub-Committee that sat in connection with defence, the angle of vision 
of the Government has changed and it is on account of this that they have 
indirectly thought to abolish the Viceroy’s commission so that the pace of 
liMlisnization may be retarded.

Sir, for these reasons we on this side of the House have no alternative 
but to support the Resolution moved by my Honourable friend Mr. Sapru.

T he H onourable K han B ahadur D r . Sir  NASARVANJI CH OK SY 
<Sbnibay: Nominated Non-Official): Sir, apart from all extraneotw con- 
■iderations, the question lies in a nutshell. That is, whether these Viceroy’a 
oOinmissioned officers will be superfluous under the new scheme of Indianiza
tion of the army. If His Excellency the Commander-in-Chief with his vast 
and varied experience is of the opinion that they are, then I think it does not 
lie with us, who have had no such experience to guide us, to question his 
authority. He is the best judge of what is necessary. Times have changed,
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a new organization is coming into being and whatever changes take place, it 
is inevitable, in every sphere of life that while some persons go to the wall 
others come up to the front. And thus under the present circumstances, 
I believe that without experience and knowledge we cannot question the 
considered opinion of His Excellency the Commander-in-Chief when he sayft 
that these officers are superfluous and will not be necessary in the Indianized 
units.

Secondly, Sir, there has existed the demand for the reduction of the cost 
of the army. The scheme of Indianization will bring about the desired result 
t-o some extent as expenses will be reduced under the changes contemplatefl. 
Such being. th<i case we should accept the opinion of the greatest authority 
that we have. I think that we should not support thia Resolution.

T h e  H o n o u r a b l e  S a i y e d  MOHAMED PADSH^VH S a h i b  B a h a d u h   ̂
(Madras: lVr«lhftnunada;n): Sir, a s  h a s  been observed and very r i g h t i y  
observed b} H is  Excellency the Commander*in Chief, it i s  but right and 
proper that in  o a r  attempt to reorganize the Indian Army and Indianize th» 
country’s national f o r c e s ,  we s h o u ld  always have before our eyes the most 
efficient models obtaining in the world.

I wholeheartedly endorse this recommendation. At the same time I  
do submit that in our endeavour to copy the best models obtaining in the world, 
all that is required is to see what deficiencies thete are in our present irdlitary 
policy and try to rectify those deficiencies. It is not n^essary that we should 
abandon a part of the policy which up till now has cotAributed so much to its 
success.

Do we find from what His Excellency has just said the least mention 
or even the remotest hint that these offioers had on any occasion failed to 
come up to the standard and answer^ the purpose for which they had been- 
intended ? It is abundantly clear from His Excellency-s speech that oti eveijr 
occasion when tJiey were required to tak  ̂their part in any action, they aiwayi. 
succeeded in discharging their dtities most valiantly and dBoiently. Hia 
Ebcoellency the <Jom^nder-in-Chief has been kind enough to pay them 
stinted tribqtes for the distinguished service which they have’ rendered in 
Great War. His Excellency has also told us how this part of the Indian Army ’ 
has always contributed very greatly to the Strength and efficiracy of tte Indiam ̂  
force. In view of all this, it is very difficult for us to see the real olqef?t at tlwr̂  
back of the mind of the Government in tryinjo: to do away with this class of': 
people.

I take Objection to the abolition of this coiiukxission on two grounda, 
and I think that those are the grounds on which most of the. HQuouziable 
Members who have taken objection have Iwtsed tlieir criticisna, The first 
that the doing away with this class of oflicers will tend to retard the pape * 
of liidiani/-ttion. I will not dwell long on this aspect of the question. AU , 
Isay is th;. tin view of the limited admission that takes place every year in the j 
Military College at Dehra Dun̂  it is not possibly that all those educate young . 
m ^  who join the army would Iwivo a chanjce of securing a cadetohip at tha ( 
Indian Military College. Is it not fair, Sir̂  that these youn^ men, most of ;
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whom would be baulked of their ambition, and would fail to secure a cadet
ship at Dehra Dun, should be enabled to find solace in securing the Viceroy’s 
commission ? A question was asked here whether we should try to find 
employment for these young men at the cost of efficiency. But, as has been 
observed by my Honourable friend Mr. Chari, it is not in the least suggested 
that efficiency should in any way be allowed to suffer on account of these 
people. Far from taking any step which would impair the efficiency of the 
Indian force, our past experience goes to show that taking the step which is 
proposed in this Resolution would be simply ensuring the efficiency of our 
army. For, as has been observed by my Honourable friend Saiyid Raza Ali,' 
the kind of men who aspire to this kind of commission are those who come of 
a Inartial class, with family traditions of long and distinguished semce in the 
army. T hope His Ex̂ -^Ueucy the Commander-in-Chief is not una^re of the 
strong feeling that exists in the country over this question. The military 
dtasses m India are very much agitat^ over the abolition of this class of 

•officers. They feel that for all the services they have rendered'for which the 
Government has been so profuse in expressing appreciation, they have been 
very badly let down, inasmuch as their sons have been prevented from joining 
the army, for they feel that it would not be worth while inducing their sons to 
enlist themselves in the army when in the absence of any chancc of securing 
the King’s commission or the proposed Indian commission, all that they can 
wpire to would be the rank of warrant officer in the Indian Army. By abolish
ing this class, npt only do you deprive this fine class of yovmg men of a military 
career tor which they are ao well suited, but you also deprive the country's 
am y of the kind of material which up till now has contributed sd much to the 
efficiency and strength of the Indian Army.

Therefore, Sir, I feel that in view of these facts Government should try, 
and see their way to retain this class of officer in the army.

T he H onoitbable P andit PRAKASH NARAIN SAPRU (United Pro ĵ 
vinces Central: Non Muhammadan): Mr. Preaidmt, the first speaker after 
bn the Resolution was my esteemed friend, the Honourable Sir Akbar Khan. 
I.find t^ t  he is tiot Iwre today. He is A brave and patriotic man. He said 
that he was a peiwipner and he indicated that his heart Was Teally with us. 
Any one who heaird his Ji^h would have seen that. Then, the fe«cond speaker' 
on'my Resolution was the Honourable Mr. Hossain Imaim. Of couwe, he sbaret  ̂
my point of view and he has supported me with his usual ability. The third 
speaker on my Resolution was my leader, Rai Bahadur Lala Ram Saran Das. 
^e spoke as the representative of the martial classes aiid he has furnished 
also very good arguments in support of my proposition. Then, I come to the 
apoech of His Excellency the Commander-in-Chief. I was sorry for that 
apeech. If His Excellency vrill pardon my sayihg 6 0 , it wan a provocative 
speech, and it was a speech which will have repercussions in the country. Hd 
says, Sir, that he feels fatigued, vveai y and disappointed Vhen he listens to otbP; 
criticism. May I say. Sir, that we feel (‘xactly similar feelings when we listen t6 ' 
the military authorities on the question of Indiahiiation ? He said. Sir, that 
Indiah critics had no constructive criticisms to offer. Does he realise ‘ Sir, that 
he includes in that criticism all that is best and patriotic in the puWiclif^ of this 
<H)untey -men like Sir Sivaswamy Aiyer, men like Diwah Bahadur Ramaswami
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Mucfaliar, inen like Sir Abdur Rahim, men like General Rajawade ? They are 
not satisfied with the policy of the Government and the military authorities. 
He has not the support and the approval of these men. Well, Sir, I ask whose 
support has he ? Sir, he says that he welcomes criticism which is helpful, but 
what right have we who are not experts to criticise the Army Department 
at all. Sir, I thought that parliamentary government was government by ama
teurs, that the merit of Parliamentary government was that in that Govern
ment you had a combination of the amateur and the expert. By what right 
was Lord Haldane the Secretary for War, and by what right do we regard him as 
the greatest Secretary of State that England ever had ? Speaking of the expert, 
I should like to say this. The expert has got his limitations. He is inclined 
to be narrow at times. He is inclined to be prejudiced. He is inclined not to 
take the broad view which public men accustomed to public life, under pres
sure of public opinion, can take on great occasions. Sir, if you push his argu
ment to its logical conclusion you will have to come to this conclusion—shut up 
these Councils. Why have the farce of these Councils if you resent criticism on 
our part ? We criticise because as patriotic men, as men who endeavour to the 
best of our ability to give thought to the problems of our country, we feel that 
your policy is wrong. If you resent that criticism, if you think that our 
criticism is not honest, then you must not expect us also to think that what 
you are doing is always honestly in the interests of the country. Sir, I was 
sorry to hear His Excellency the Commander-in-Chief say, “ Who are. you to 
say in what manner we should train young Indian officers V* Is it conceivable 
that in any country in which you have parliamentary government a change 
of this vital character would have been carried out without any reference to 
the legislature and to public opinion ? It is for His Excellency to answer that 
question. His Excellency said that the military authorities were trying the 
greatest experiment in Ustory. And what is this greatest experiment in 
history 1 ^  far as Indianization is concerned, you will Indianize this one 
division in about 20 years. You have six divisions. Are you going to 
Ibdianize the army in about 120 years ? Do you contemplete the oontinu* 
aBce of the present dependent position of India for 100 or 120 years ? Is it 
conceivable that any patriotic Indian, any self-respecting Indian, can tolerate 
the idea of India remaining a dependent, non-self-goveming country for aperiod' 
of 100 to 150 years ?

Then, Sir, let me come to the arguments by which His Excellency 
supported his case. I have anticipated some of those Arguments myself in my 
ficst speech, and I am perfectly prepared to admit that one of the objects 
of my Resolution is to speed up the process of Indianization, and 1  
would say this with a full sense of responsibility that one of the objects of tlWr 
elimination of the Viceroy’s commissioned officer ifi to retard the process of 
Indianization. Sir, we have been told that an endeavour is being made toi 
copy the latest European models. Well, it is no use talking of European 
models. We have an army of occupation here and that army of occupation 
(apeates certain problems. There is time, there is tradition in favour of the 
present system. The onus, the burden of showing that there is something 
wrong or defective in the present system is on the army authorities. I do not
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think they have said anything to indicate that it was absolutely n^essaiy in 
th« interests of efficiency to do away with the Viceroy’s commission. We 
have been told that the Viceroy’s commissioned officers â e the backbone of 
the Indian Army. Well, you are breaking that backbone of the Indian Army. 
You are not fair to the privates, to the soldiers who will join the ranks in these 
Indianized units.

I was glad, Sir, to find support from a quarter from which we do not ordi- 
muily get support. The Honourable Mr. Pad&hah supported me. Of course 
I know that the Honourable Sir Nasarvanji Choksy, with his pathetic belief 
in*the infallibility of the expert and His Excellency the Commander-in-Chief, 
was not prepared to support me. I was not surprised. Probably when I 
reach his stage of life myself I shall also believe in the infallibility of the expert. 
So f!ft as my brave-hearted friend Mr. Mehrotra is concerned, he is always pre- 

•pared to support lost causes, and I was not therefore surprised at receiving 
support from him.

Sir, with these words, I will ask the House to accept the Resolution
This Honourable K han Bahadur Mian Sir FAZL-I-HUSAIN (Educa 

tion, Health and Lands Member): Sir, on behalf of Govertiment I wish now 
4o take this opportunity of winding up the debate and placing before the House 
what is the correct view to adopt as to the Resolution before the House, and 
also to point out to what extent we have really talked about the Resolution 
which is before the House and to what extent we have indulged in discussing 
matters which are of very great importance, on which very reasonably and very 
rightly different opinions can be held, which are very interesting to discuss, but 
which arc not now before the House. It has been said in the concluding part 
of the Honourable mover’s speech that the scheme for the abolition of the 
Viceroy’s commissioned officers is being insisted upon by the authorities with 
the sole object of retarding Indianization. I believe I am not misrepresent
ing him ?

The Honourable Pandit PRAKASH NARAIN SAPRU : No.
The Honourable K han Bahadur M ia n  Sir FAZL-I-HUSAIN : Thmt 

is a very dangerous statement to make, be it by an old or a new Member. That 
is ascribing a definite motive for an extremely important measure of policy.

The Honourable Pandit PRAKASH NARAIN SAPRU: It wouki 
have in any case that effect.

Thk H onourable K han Bahadur  Mu n  Sir FAZL-I-HUSAIN : Then, 
if one were entering into a debate on the point, would it be unreasonable to say 
that you have not got the slightest regard for that class of officer, the Viceroy*B 
commissioned officer, but really you are aiming at speeding up Indianization, 
irrospeotive of everything. You are using this unfortunafye class simply as a 
make-believe. You talk of their services in the war. What do you know of 
them ? Surely it is the people who have better opportunities of knowing their 
servicfvi and appreciating them who can be relied on to say whether they have 
done >vell or ill ? They in fact agree with you that they have done well But 
for yon to use that argument with the sole object, not mind you of doing 
them good, but with the sole object of carrying on what you say is your ulterior
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object, is it right to do so ? I consider. Sir, that it would not be rif̂ ht <m my 
part to attribute this motive to the Honourable Members opposite.

Thb H onourable R ai B ahadur Lala MATHURA PRASAD 
MEHROTRA : If they have done well why abolish them ?

The H o n o u ra b lk  K han  B a h a d u r Mian S ir FAZL-I-HUSAIN I 
think the Honourable Member had better resume his seat. It is not easy to 
find in his long speeches that amount of logic and argument which one would 
expect to find in them.

Sir, I just want to emphasise the fact that we on 0 ur do not wish to 
attribute &i8 motive to the Honourable Members opposite, that they are 
using the Viceroy’s oommissioned offioeocs just as a sort of stalking horse in wder 
to get something quite difi^reot.

The H onourable Pan dit  PRAKASH NARAIN SAPRU : I did not 
attribute i t ; it is the Treasury benches. His Excellency said that we indulge 
in iiresponsible criticism; that we are not honest in our criticism.

The H onourable K han Bahadur  Mian  Sir  FAZL-I-HUSAIN : 
Neither that. His Excellency never said that.

The H onourable  P andit  PRAKASH NARAIN SAPRU ; There was 
no doubt on that.

T he H onourable Mr. P. C. D. CHARI: There was no doubt about 
that.

The H onourable K han Bahadur  Mian  Sir FAZL-I-HUSAlN : I say 
this is not the right thing to do. Whether the particular scheme of Indiani^- 
tion is right or not is a matter of controversy and everyone of us is entitled to 
maintain his own opinion. But' after all, the opinion that I entertain or the 
opinion that the L^der of the Opposition entertains, whatever its worth may 
be, it is the opinion of a layman. I lay no claim to be an expert on the subject 
because of my ancestrv, nor can the Leader of the Opposition because he be
longs to the Punjab claim that he represents the martial classes. There are 
many other classes. Honourable Members have gone entirely wrong when 
they say that Government does not want discussion, that Government does 
not want debate, that Government does not want advice, that Government 
hates criticism. Nothii^ is farther from the truth tlian this allegation. 
If I were to give in detail the history of Government’s efforts at inviting criti
cism on this important point, it would take me a very long time indeed, but I 
will only give you the recent history. In the year 1931 before Government 
accepted the Dehra Dun scheme. Government wanted a committee and Gov
ernment appointed to that committee some of the gentlemen the Honourable 
mov^r himself mentioned saying they were the men whose opinion in India on 
army matters counted. I believe Sir Abdur Rahim was a member ; I believe 
Sir Sivaswamy Aiyer was a member and there were other members who 
could speak with authority on the question we are discussing today, namely, 
the Viceroy’s commissioned officers. From the Punjab Rao ^hadur Chaudhri 
Ghhotu Ram was a member. What did they do ? Have Honourable Members 
read their report ?

M 6  , oouwoiL OP STATE. [6th Sbpt. 1934.



T h e  H o n o u r a b l e  P a n d i t  PRAEIASH NARAIN SAPRIJ: I tiiave 
read every single report, Sir.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M ia n  S i r  FAZL-I-HTJSAIN : In 
there an argument adduced today which has not found place in some noe it or 
other of that Committee ? No. Exactly that is what I expected. Is it 
to be alleged that the Chairman of the Committee, His ExoeBency the Com- 
mander-in-Chief, was not fully cognizant of every bit of argument, one way 
or the other, that has been urged in the past and has been urged today, before 
Kim ? To say that he does not care is not correct. What is the unfortunate 
njan to do ? He has listened to everyone of these arguments at least a dbzen 
times during the last three or four years ; he has thought over them and arrived 
at A decision. Well, Tie arrived at a decision. Let me say that that decision 
may be wrong. He says, and many on this side agree with him, that he is 
right. Do you want him to tell you, in spite of that, every time the question ̂

* comes up that he has kept an open mind and that he has not already decided 
the matter, and arrived at a decision three years ago ? If you admit that 
having all the arguments that have been adduced during the present debate 
before him------

T h e  H o n o u r a b l e  M r . P. C. D. CHARI: Having brushed aside all 
those arguments.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M i a n  S i r  FAZL-I-HUSAIN : That, 
I m a y  tell the Honourable M r. Chari, is a  matter of opinion. Everyone of us^ 
most of us have great faith in our own opinions. W e  also see that there a r e  
two persons to a controversy, each urging against the other that he brushes 
aside his arguments. Therefore to say that he has brushed them aside, either 
he did not understand or did not consider them worth very much. You take it 
for granted that o n e  will fail t o  understand your argument. Your arguments 
m u s t  have been extremely subtle if they escaped the grasp of the Secretariat. 
I a s s u r e  you that we are provided with a Secretariat whose intelligence refuses 
to let any argument pass unnoticed. Even if there is no force or sense in an 
aigument, they get hold of it, they examine it so minutely that even if there is a 
shadow of sense anywhere in it they discover it.

T h e  H o n o u r a b l e  S a i y i d  RAZA ALI : May I enquire whether the deci
sion to abolish the Viceroy’s commission was taken after the publication of the 
report of the Committee, of which His Excellency was the Chairman ?

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M vls  Sm FAZL-I-HUSAIN : That 
was one of the points that was debated in that Committee at very great length. 
So, Sir, it is obvious that my Honourable friends are not right when they think 
that Government or the Army Department or His Excellency the Commander- 
in-Chief do not want to listen to criticism. It is not that; we welcome criticism. 
They take criticisms into account before arriving at a decision. Surely, my 
Honourable friends opposite could not expect anyone to hold the post of 
Member or Commander-in-Chief or Governor who is incapable of arriving at a 
decision aft̂ .r the whole case has been presented to him or whose mind is always 
in such a fluid condition that every time a Resolution is moved on a subject 
which has been under discussion for several years he is always in doubt. Hon
ourable Members forget that certain issues were live issues, were hotly dis-
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cussed and at that time no Honourable Member of thia Council thought of 
bringing them to the notice of the Council. If the Honourable Mr. Sapra had 
been a Member of this House, tliree years ago, he might have in 1931 raised a 
debate on that question. Then that debate would have been a live debate ; 
tlie matter was just then being hotly discussed ; no final conclusions had been 
arrived at and Government would have been able then to really take a live 
iatecest in it. The thing was discussed in 1931, 1932 and 1933. The Honour
able mover brings it up again in 1934. It is not his fault. He was not a 
Member ; that was the fault of somebody else. You cannot complain against 
His Excellency the Commander-in-Chief if he says it is a deiad thing. It • is 
dead, because it was killed in 1931. It is not his W it. You could not have
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T h b  H o k o u r a b l b  Rai B a h a d u r  L a l a  BAM SABAN DAS : The 
Ottt^al Legislature had no hand whatsoever in the matter.

T h b  H o k o u r a b l s  K h a n  B a h a d u r  M i a n  S i r  FAZL-I-HUSAIN : That 
is aot the point. The point is the Honourable the Leader of the Opposition 
could have done three years ago what his follower the Honourable Mr. Sapru 
has done during the current session.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARANDAS: H e  had 
no knowledge.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M i a n  S i r  FAZL-I-HUSATN : The 
Leader of the Opposition of this Honourable House says he had no knowledge 
of the subject-matter of the debate of today three years ago. Well, if the 
Leader of the Opposition means to convey that he was ignorant of this oontro 
veisy, he will make the Pro 'essive Party a by word for ignorance. It is a very 
poor excuse, and I trust I have failed to understand him ? It is best not 
to make such excuses.

T h e  H o n o u r a b l e  R a i  B a h a d u r  L a l a  RAM SARAN DAS; What I 
meant was that that subject was not referred to this House.

T h e  H o n o u r a b l e  K h a n  B a h a d u r  M i a n  S i r  FAZL-I-HUSAIN : The 
constitutional position is that every matter of public intereat comes within 
the cognizance of this House as soon as any Honourable Member chooses under 
the Rules and Standing Orders to bring it to the House. There is no other 
way of bringing it to this House ; and who could know it better ?

T h e  H o n o u r a b l e  S a i y i d  RAZA ALI : May I take it that this Report of 
the Committee which was presided over by His Excellency the CommajKler- 
in-dhief was published ?

T h e  H o n o u r a b l e  K h a n  B a h a d i t r  M i a n  S i r  FAZL-I-HXJSAIN : Well, 
there again you unfortunately for some years absented 

 ̂ yourself from this House. That is not Government’s fault.
Government tried its best to bring you back but could not do so earlier be
cause another Honourable Member from the United Provinces was keeping 
this place.

T h e  H o n o u r a b l e  S a i y i d  RAZA A L I: That was not my question.



The HoNOuiiABLfi K han B ahadub  Mian  Sib  F A 2 3 j-H IU S ^ N  So, 
Sir, what we have is this, that here we are trying seriously to discuss a matter 
which was really a live matter three or four years ago. Now you can put a lot 
of sentiment into it and a lot of eloquence and everything else that you like, but 
you cannot make it out to be a live issue today.

Thb H onourable Mr . P. C. D CHARI: In other words, it is a settled 
fact ?

T he H onourable K han B ahadur Mlan Sir  FAZL-I-HUSAIN : Was 
the Honourable Member ever in doubt on that point ? That again shows that 
what is really needed is a really good library. You Mr. Chari also were away for 
three or four years. Now, ?J1 these gentlemen are most anxious to obtain infop* 
maiion. Well, you cannot pick up in one session wĥ it you missed in three or 
four years.
t Now, Sir, I assure you that we on this side claim no more responsibility 
in the discharge of our duty than what is claimed by the Honourable Members 
opposite in the discharge of their duties. What we want them to realise is that, 
while on them devolves the responsibility of representing their electorates, on us 
devolves full responsibility, firstly, to take into consideration all the criticism 
that they make and I have not the slightest doubt they are made with the 
\ r̂y best of intentions, and secondly, on us devolves the responsibility of arriv
ing at a decision. We receive advice from various quarters, but not all equally 
responsible. There are quarters that could not claim to be responsible, but it is 
invidious to make distinctions. On us, as I say, devolves the further respon
sibility of arriving at a decision in the presence of the conflicting advices which 
we receive, our own experience, our own knowledge, but, believe me, we are 
actuated but by one desire, and that is to arrive at a satisfactory solution. We 
may not always succeed,—who ever does ?—but the desire to arrive at a satis
factory solution is always there. Even in matters connected with this diffir 
cult question of Indianization, Members of Government have held diflEerent and 
divergent views as to the best method. Indian public men have also held 
divergent views. But if Government as a whole is to arrive at a decision some
body must give way and even if the decision arrived at is not in conformity 
with his individual opinion the thing would not work unless he subordinated 
his individual opinion to the unit/cd convictions of the rest. This matter was 
discussed here. Government asked for notice and got it. All of us are responsible 
to some one. If the Government of India is responsible to you to a certain extent, 
you are responsible to your constituencies. The position of Hia Excellency 
the Commander-in-Chief is one of very great responsibility. If he, after taking 
into consideration all the possible criticism, comes to the conclusion that in the 
completely IndianizefJ units there should be no Viceroy’s commissioned officers 
and that warrant officers should be there, even if I disagree with him entirely, 
as long as he is the Commander-in-Chief of India, his view must prevail, and 
having given him your advice you cannot but submit to him. That is a view I 
wish to place before the Council. The issue before the Council is an extremely 
limited one. Should in the new scheme of things Viceroy's commissioned 
officers exist or not ? The decision arrived at by Government is that they 
should not. You may feel that you have certain considerations that ought t/O 
weigh with Government. Well, those considerations have been before the 
minds of the military authorities and keeping them in view they have arrived 
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atvthat decision. It is not up to us to say that that decision must be upset as 
long as we are not prepared to say that all those who are responsible for that 
decision must give way to us or they can go home and we will get another set of 
people who will carry out our wishes. That, Sir, may come some day, when 
somebody corresponding to Mr. HaldaAe as the Honourable mover ^\d is 
Secretary of State for War in India but today I trust, without spending any 
more time on the Re$ohition, in view of this aspect of the discussion, it would 
be best to rec<wd a unanimous decision on this point. The debate has revived 
the old controversy, and shown that these are matters on which feelings run high. 
%ould we not leave it at that ? It is no use trying to express the opinion of the 
House, and a division if I may venture to point out would be particularly in
appropriate in the circumstances. Mind you, not that I fear that there is any 
danger whatsoever of the Resolution scraping through. (Applause.)

T he H onourable  the  PRESIDENT : Resolution moved : *
“ That thM Counaiijrepoxnmends to.the Governor Genm^l in Council that Viceroy’s 

commissions in the Indianized units of the army should not be aboliahod.'^
The Question is :
That this Reeolution be iMlopted/*

The Council divided :
AYES— IL 

Banerjee, the Honourable Mr. Jagadish 
Chandra.

Chari, the Honourable Mr. P. C. D*
Oottnder, the Honourable Mr. V. C. Vellingiri
Halim, the Honourable Khan Bahadur Hafis 

Mithammad.
Hossain Imam, the Honourable Mr.
Kalikar, the Honourable Mr. Vinayak Vithal.

Mehrotra, the Honourable Bai Bahadur LaU 
Mathura Prasad 

Padshah Sahib Bahadur, the Honourable 
Saiyid Mohamed.

Bam Saran Das, the Honourable Bai Bahadur

Sapru, the Honourable Pandit Prakash 
Narain.

Suhrawardv, the Honourable Mr. Mahmood.
NOES—26.

Akbar Khan, the Honourable Major Nawab 
Sir Mahomed.

Charanjit Singh, the Honourable Raja. 
Chokey, the Honourable Khan Bahadur Dr.

Sir Nasarranji.
Commander-in-Chief, His Exoellenoy the. 
Crosthwaite, the Honourable Mr. H. S. 
Deradoss, the Honourable Sir David. 
Fazl-i>Husain, the Honourable SLhan 

Bahadur Mian Sir.
Gladstone, the Honourable Mr. S. D.
Glass, the Honourable Mr. J. B.
Hallett, the Honourable Mr. M. O. 
Hidayatallah, the Honourable Sir Ghulam 

Husain.
Kameshwar Singh of Darbhanga, the Honour 

able Mahurajadhiraja Sir.
Miller, the Honourable Mr. E.

Mitchell, the Honourable Mr. D. G.
Noon, the Honourable Nawab Malik Moham

mad Hay at Khan.
Parsons, the Honourable Sir Alan.
Philip, the Honourable Mr. 0. L. 
Raghunandan Prasad Singh» the Honourable 

Raja.
Ray of Dinajpur, Uie Honourable Maharaja 
I Jagadish Nath.
Russell, the Honourable Sir Guthrie.
Spence, tlie Honourable Mr. G. H.
Stewart, the Honoiu^able Mr. F. W.
Stewart, the Honourable Mr. T. A.
Ugra, the Honourable Rai Sahib Pandit 

Gokaran Nath.
Wingate, the Honourable Mr. R. E. L.

The Motion was nega!;ived.
The Council then adjourned for Lunch till a Quarter to Three of the Clock.



The Oonucii re-assembled after L n i^  at a Quarter to Thim of t^e Cloek« 
the Honourable the President in the Chair.

RESOLUTION RE INELIGIBILITY FOR SERVICE UNDER tflE 
CROWN, AFTER RETIREMENT, OF PRESIDENTS OF LEGIS
LATURES, ETC.

The H onourable Mb . HOSSAIN IMAM (Bihar and Orissa : Muham
madan) : Sir, I rise to move :

‘VThat thiii Council reoommencbi to the (tovernor Oenoral in Council tliAt immediato 
steps be taken to declare ineligible for service under the Crown, after their retiroment, 
PrMidents of Legislatures, Central and Provincial, Judges of High Courts, Members of the 
Public Service Coramission, the Tariff Board and Ministers in the Provinces.**

With your penmesion, Sir, I wish to take out the words “ and the Railway 
Board ” from the last line of the Resolution as printed.

, (The Honourable the President assented.)
Sir, the Resolution which I have moved is part of a general scheme o f 

removing temptation from trustees of public and high officials. This Resolu
tion simply wishes that a sort of convention, if not a law, to this effect should 
come into being by the action of Government. It is well known that there are 
certain posts the holders of which are not in the ordinary sense of the word 
firovemment officials. For instance, Presidents of Legislatures are elected by 
official and non-official members. They are the custodians of the honour 
and privileges of their respective Houses, It is therefore desirable that they 
should be, like Ctesar’s wife, above suspicion, and no action which can in any 
way be thought to interfere with their impartiality ought to be permitted.
I do not wish to insinuate by any sort of reference or innuendo, that Indian 
people who have held the high posts of Presidents of Legislatures have been 
won over. But even if we admit that such cases have not come into existence 
so far, it is quite possible that in the future some Governments may not be so 
scrupulous as the governments of the pre-sent day. In making this statement  ̂
Sir, I take into full consideration the fact that in the new constitution the 
official bloc in the Provincial and Central Legislatures will be removed. The 
exigencies of party i)olitics may demand that a President of a Legislature 
should be amenable to the party in power. In England, although there is no 
rule, the Convention is that the seniormost member of the House is usually 
elected Speaker of the Commons. In the Lords, the Lord Chancellor by virtue 
of his office is the President. We neither have definite rules nor conventions, 
which are safeguards in the English ParUament. It seems to me to be a step 
in the right direction to make these people ineligible for service imder the Crown. 
The next set of people are the Judges of High Courts. They being the highest 
Tribimal of justice in India ought not to be subject to temptations of any kind.
I would have gone further and said that they should not be given titles, or if 
they are going to be given titles, they should be given as a matter of course.

T he H onourable the PRESIDENT: Order, order. Please do not 
go into the question of titles. You had given notice of a Resolution and it haa 
been disallowed by the Governor General.

(671)



r The 3 0 NOUKABLB Mr. HOSSAIN IMAM: I will not meatioa 
I vill take the inore delibffl f̂ce path, aervioe under the Crown. There have 
been instances in which even serving High Court judges and retired High Court 
judges have been invited to hold executive positions. That is int^erence 
4a ^  judicial world which does not prove any good. In the third category 
of mine come members of the Public ^rvice Comnuasion, They are in a ola«B 
by themselves. They have to hear appeals of all the service men who are 
aggrieved by the actions of the executive Government. If they are open to 
tenyptations of prefeiment through the pleasure of the executive, they will not 
be able to do justice to service men. Sir, it would not be an innovation. 
May I remind the House that in Madras the members of the Public Service 
Oommission are ineligible for any other service in the Provincial Government ?

T he H onoubable  Sa iy id  RAZA ALI (United Trovinces; Nominated 
Non Official: What does tliat mean, service in tie Provincial Government ?»

Thb H onoubable Mb. HOSSAIN IMAM: As that service is in the 
Provincia l̂ Service, they have debarred them from any service under the 
Provincial Government. And as I am asking the Government of India to take 
the step, they being the central autiiority, I have asked that the members of the 
Public Service Commission should not be eligible for any service under the 
Crown. "

T he H onoubable Sib  DAVID DEVADOSS (Nominated: Indian Chris
tians). In Madras they can go on till they are 60. They are not appointed 
for a few years.

T he H onoubable Mb . HOSSAIN IMAM : That is for the Government 
to decide. If they fipd that the present rule of recruitment for the Public 
Service Commission is wrong, they ought to have men on a permanent basis. 
I am not concerned with that. My concern is that they should not be open 
to temptation from the executive. I come to the last category, Ministers in 
the provinces and------

T he H onoubable  Sa iy id  BAZA A L I: What about members of the 
Tariff Board ?

T he H onourable  Mr. HOSSAIN IMAM: I am tiiankfal to the 
Honourable Member. Members of the Tariff Board. Formerly it used to be 
a part of the Government policy to send to the Tariff Board some of the officials 
of the Government. Even now there is at least one member of the Tariff 
Board who belongs to the Indian Civil Service. His services have been lent 
to the Tariff Board for the time being. Indian Civil Service officials of the 
Government would not come under the purview of my Resolution. Men who 
are appointed to the Tariff Board as such would be under the scope of my 
Resolution. They should not look up to the executive for any preferment. 
The Tariff Board has got to discharge a verj" onerous duty and they function 
not only as an expert body but also as judges, therefore they also ought to be 
above temptation.

Now, Sir, I come to the last, but not the least category, the Ministers in 
the provinces. Ministers are there because they are supposed to have the 
confidence o f  the House and because they are placed in charge o f  transferred 
subjects in which Provincial Legislatures have been given final powers. The
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way in which Ministers have proved themselves amenable to official favour is to 
say the loast scandalous.

The Honourable N a w a b  Malik MOHAMMAD HAYAT KHAN NOON 
(Pnnjab : Nominated Non-Official): And not non-official pressure ?

T h e  H o n o u r a b l e  M r .  HOSSAIN IMAM: Sir, there are Ministers 
whose services have not been recognised by the Crown even after their full 
term of office had been served ; and similarly there are executive councillors 
who have come out of the Executive Council as they went in, without any 
embellishments from Government, but those are honourable exceptions. Most 
of ihe Ministers have made the period of office an occasion to be at the beck and 
call of the executive hê d and therefore have not discharged the confidence of 
the public, and this is because they think that by their action they will be mak
ing themselves eligible for further preferment in the shape of appointments.
• T h e  H o n o u r a b l e  t h e  PRESIDENT: And yet you are asking for re
forms, under which the entire Government will be of Ministers ?

T h e  H o n o i t b a b l e  M r .  HOSSAIN IMAM : Then there will be no prefer
ment in the hands of the executive as the executive will be elected represen* 
tatives of the people and no outside body will be bossing us. I do say that 
Ministers should not be appointed Executive Councillors. I say they should 
not look forward to any preferment from the executive. They should always 
rely oh those who have sent them to the Councils, those who have pushed them 
forward to the Government benches; they should learn to rely 6n their own 
kith and kin, their own non-official brethren, to their own group and on account 
of whom they got preferment. But they forget this when they cross the flopr„ 
and begin regard themselves as part and parcel of the foreign oligarchy 
which is ruling ; I want this mentality to be wiped out and swept clean fjxujx 
the slate.

My reason for bringing forward this Resolution is for purity of adminis
tration. If I am convinced that purity of public life can be maintained eve® 
though all these prizes are hanging before them, I will withdraw the Resolution; 
otherwise I will press it.

T h e  H o n o u r a b l e  R a j a  RAGHUNANDAN PRASAD SINGH (Bihar and 
Orissa : Non-Muhammadan) : Sir, at the outset I must say that I do not
subscribe to the views of my Honourable friend the mover of the Resolution.

3-5 r M accepted principle in all administrations to bring
in as much of the experienced heads into the folds of the 

Government as possible in order to get the fullest advantage of such experienced 
men. Now let us examine what the Resolution demands. It r^ommends that 
persons, who have attained positions like those of the Presidents of the Legis
latures, Judgships of High Courts, Memberships of the Public Services Com
mission, and various other allied positions, mentioned in the Resolution, should 
be declared ineligible for Government service after they retire. In this con* 
nection there an̂  two very important points to be considered. The first 
question I would like to ask my Honourable friend the mover is, who are the 
persons who hold all these positions, retirement from which would make them 
ineligible for service under the Crown. The men who attain ttese positions 
are ef the highest oalibre with very high iiiteUeotual quidifioati(»ia. Now>



[Baja Bŷ gbuDABdan Prasad Singh.]
year after year, if all these men of erudition and learning, experienced in the 
different bratiches of administration, are to be excluded from services imder the 
Crown, then I would ask the House, as to who are the persons to be selected for 
posts with heavy burden of resppnsibilities, which require mature and cooler 
judgment ? The next point I would like to put before the House is, that the 
Re^ution lays down that persons holding certain positions should be made 
ineligible for service under the Crown after their retirement. Sir, a man gene
rally retires from a post when he performs his duties to the entire satisfaction, 
not only of the Government, but also of the public, because most of those 
appointments named in the Resolution are tenure appointments. If tiie 
persons holding such appointments could not have discharged their duties 
admirably well, there would have been a hue and cry in the press and on the 
platform for the removal of such persons, or for not giving any further exten
sions after their usual period of service. Had the Resolution been worded in * 
such a way as to exclude only such persons from higher appointments under the 
Crown, who have either been discharged or degraded or removed by votes of 
the Legislatures or against whom there have been consistent pubhc criticisnja 
then there would have been some force in declaring those persons ineligible for 
service under the Grown. But, Sir, I am surprised to find that the Resolution 
reconamends the exclusion of a most deserving set of people from furthet 
service under the Crown only because they, by virtue of their merit, attained 
certain positions.

Last but not the least important point is the implication of the Resolution 
I make a most emphatic protest against the implication that probably for 
furthering their own self-aggrandisement, men who are holding such high 
positions Presidents of Legislatures would probably sell the cause of their 
country. Su:, if they do so, then the blame is neither on the persons, nor on 
the Government  ̂but on the people through whose suffrage they attained those 
positions. It will not be out of place here if I say that the Honourable move/ 
has made an omission in the list mentioned in the Resolution. I mean that he 
should have included non-official elected Members who should also be declared 
ineligible for service under the CVown, as there is a chance of the intelligent 
section of the non-officials voting on the wrong side of a question for getting 
services under the Crown. I ask my Honourable friends whether they would 
ligree to such a proposal ? I know they will not, as I myself cannot agree to 
such a demand because the non-official elected men are supposed to be the best 
and most suitable persons available in the country, on whom the country could 
repose trust. Had not the people of this country confidence in us, we would 
not have been sitting in this House or the other. On the contrary, I claim 
that the non-official elected Members, who are the representatives of the people, 
lire the best men to be selected for higher services under the Crown as are the 
persons who have attained those positions mentioned in the Resolution. For 
all these considerations, I for one cannot agree to the recommendations em
bodied in the Resolution and I oppose the Resolution as emphatically as is 
possible for an elected representative in this House to do.

T h e  H o n o u r a b l r  K h a n  B a h a d u r  M ia n  8m FAZL-I-HUSAIN : May 
I, Sir, ask if the Honourable mover has any objection to a slight amwulment ?
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After the word Presidents ”  in the eeoond line add the words “ and Members 
(Laughtet.) • ^

T h e  H o n o u r a b l e  Mr. HOSSAIN IMAM : Yes, Sir, I am ready to have it. 
Will the Government accept it ?

T h e  H oNOtJRABLE Mr. M. G . HALLETT (Home Secretary) : Sir, this 
Resolution was wide enough in its terms when it started. It is now even 
wider if the suggestion of the Honourable the Leader of the House is 
accepted. It is what I call an omnibus Resolution. An omnibus Resolution 
has to be examined with some considerable care, possibly more care than th6 
Honourable mover of the Resolution has given to the questions which arise. 
We have got to consider what would be the effect of accepting this. Two 
point :, I think, may be urged against him. The first is that it is unduly 
restricting our field of choice in some of the most important posts under the 
administration. I will deal with this point in greater dĉ jail when I examine

• the terms of the Resolution. The second point—and that is one on which 
I feel very strongly— îs that it shows a very unmerited distrust of our public 
leaders in India— p̂eople who have held high posts and people who will in 
future hold high postF. The Honourable mover appears to regard it as a 
settled fact that if a person gets into a high post he uses that post for the 
purpose of feathering his nest, for getting a higher post on some future occasion. 

•That, Sir, I think the House will agree with me, is entirely unjustified and 
entirely unfounded. He then went on to make attacks upon Ministers who 
have held ofl&ce under the Crown during the pre^nt constitution. Sir, I have 
had considerable experience of Ministers, as the Honourable Member knows, 
in his own province. I served for three or four years under both the Ministers 
there ; I have seen their work. I was also Secretary on the Reserved side of 
the Government, so I think I can claim to know something of the work of 
Ministers and of the inside working of a Provincial Goverrmient and that 
experience of the inside working of a Provincial Government has shown 
that a charge of that kind is clearly unjustified and unfounded. There may 
be many others in this Council who have even better experience than I have 
on that point, and who will agree with me that is a charge which has to be 
emphatically repudiated.

Now, Sir, having dealt with that point, I would go on to bome incorrect 
statements of fact which he made. He said, for example, that in England 
the Speaker of the House of Commons and the Lord Chancellor in the House 
of Lords have never held any high office after their retirement from office.
I would ask him, was not Lord Birkenhead first Lord Chancellor and sub
sequently Secretary of State for India ? Was not Mr. Whitley the Chairman 
of the Royal Commission on Labour after he had been Speaker of the House 
of Commons ? Did not they hold office under the Crown after they had held 
those two high offices of the two legislative bodies in England ? That is a fact 
which he has possibly overlooked or forgotten. (An Honourable Member: 

Lord Hailsham.’*) There are probably many more. The Honourable 
Member has omitted the reference to the Railway Board. I am sorry for that 
because I would have liked to make capital out of that by referring to the fact 
that my Honourable friend on my right would not be here if this rule had pre - 
vailed, and that in the ĉ se of another friend on my right we should be deprived 
of his services at an unduly early date, if the rule came into force.



[Ife I t  G. HaUettJ
Now, Ŝir, to turn to other public offices to which he has referred—he 

leiefred to the caao of High Court judges. I admit the High Court î  the 
highest court of judicature in India. But there is a higher court than that. 
There is the Privy Council. That is also under the Crown and, as perhaps 
Honourable Members are fully aware, it fiequently happens that a judge who 
has to retire after long service on the High Court is promoted or tranierred 
to that further high appointment under the Crown as a Member of the Privy 
Council. Instances wiU at once occur to all Members of this House. That it> 
an ofl&ce under the Crown. In fact, the Act under which the Judicial Com
mittee of the Privy Council is constituted definitely provides for appoiutmentb 
of that nature. I would refer to another point, and that is, that under the 
new constitution—not the present constitution—it is proposed, as Honourable 
Members are no douĵ t aware, to constitute a Federal Court in India. One of 
the qualifications for appointment to that Court is that persons must liave < 
been for at least five years a judge of a Chartered High Court or for at least 
five ye r̂s a judge of a State Court in India. It is contemplated to take the 
best braina of the High Courts of the provinces and put them into the Federal 
Court. If a Supreme Court is, as suggested in the White Paper, ultimately 
constituted, I have no doubt that appointments to it will be made in the 
same way. I can quote other examples,of distinguished judges having held 
high o ffi^  under the Crown. The gentleman who was Chief Justice in the 
province from which I and the Honourable Member come after vacating that 
post for a long time held oflBce in the India Office—I mean Sir Edward Chamitr. 
There have been numerous other eases of the same kind. It is obviously 
to the good that for these high appointments under the Crown we should get 
the best material available, that we should select our people with care from a 
wide circle and thereby improve the quality of the courts to which they are 
•ppointed.

I do not know whether the Honourable Member wishes to bar people 
who have held temporary appointments in a High Court. That would ob
viously make the position still more difficult. Many members of my own 
Service would naturally be reluctant to take up temporary appointments in a 
High Court if they knew it was to be the end of their career. He has used the 
word retired I am not quite certain exactly what the Honourable 
Member means.

Thb H o n o u b a b l b  Mr» HOSSAIN IMAM : I mean only permanent 
appointments.

The HoNOtTBABLE Mr. M. Q. HALLETT : Very well, then I will drop 
that point. I will merely say that if he had referred also to temporary ap
pointments, it would have reduced this Resolution to a reducdo ad absurdrm.

The Railway Board have now been left out. The Tariff Board has been 
briefly referred to. But I understand appointments to that Board are all 
purely temporary appointments, and that being so, the Tariff Board also will 
be ruled out , because the Honourable Member has just said that he only re
erred to permanent appointments. An officer of the Indian Ciyil Service 
8 put on for a short period and two or three noiirofficiala are, I understand,
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associated with him. The Tariff Board is usually an qd Aoo appointment, or 
at any rate an appointment which does not last more than two or three yRars,

Now, Sir, I come down to the question of lie  Public Service Commission. 
In the case of the chairman—not in the case of the members—I admit we have 
a case where, under the existing law, further service under the Crown is bamd. 
The matter has been discussed at various times. There is considerable differ-* 
ence of opinion as to whether we should bar naembersof the Commission from 
further appointments or whether we should have a wide field and select the 
best people who are available. The Honourable Member referred to the 
fact that in Madras, members of the Public Service. Commission are barred 
frdm further appointments except on another Public Service Commission. 
That is a fact. But, Sir, if he has studied the White Paper, he will find that 
they have left the question open, because there is the wide difference of 
opinion to which I have referred. The question has been taken up at various

• times and the Local Governments are not agreed on the point. Some think̂  
it is desirable to bar further appointments and some thirk it will limit the 
choice and make it difficult tx) find suitable people for these appointments. 
In view of that, the recommendation contained in the proposals in the White 
Paper is that the matter should be left to be regulated in tie future by regula
tions made by the Governor. They can provide that members of the^ 
Commissions shall not be re-appointed, or that they shall not be re-appointed 
for a period of years, or that they shall be eligible for further appointments. 
I am personally in favour of the last alternative for we have to secure the best 
material available for the Public Service Commission which will exist both in 
the provinces and at the centre, as at present.

I will now briefly refer to Ministers. I have already repudiated the attack 
made on Ministers. I think there is no doubt that the Ministers who have 
risen to higher offices are exceptionally able people, exceptionally well fitted 
for these higher posts.

The Honourable Member then referred to Presidents of the Legislative 
Assembly and the Council of State, and of the Provincial Councils. There 
has been an instance in his own province where the President of the Council 
has been subsequently appointed to the High Court. The appointment to 
which I am referring occurred in Bihar and Orissa. I think he will admit that 
was a very cxccllent appointment, and that the officer selected fully justified 
the confidence that was shown in him by selecting him for this arppointment 
after holding the post of President of the Council. There have been other 
instances in other provinces which are, I believe, well known to other Members 
of this House. It would be absurd in my opinion to bar people who have held 
these posts from holding any fui*tixer appointment under the Crown. It would,f 
it is true, widen our field in one sense. We will get more people to hold these 
posts, but we shall not get such experienced people, or people who have been 
so trustworthy and experienced as those who now rise to these high posts. 
The principle underlying theResolution is not a principle which is followed in 
any other country. In England, we frequently see a Minister holding various 
further posts under the Crown. There arc numerous examples from the history 
of India. Viceroys have gone , home and held posts of Cabinet Ministers, 
almost every retired Viceroy has in fact held some further post under the
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Crown. we follow the advice of the Honourable Member, those also, I 
presume, will have to be barred from any further employmwit. I need not say 
more; I do not Aink, Sir, that this Resolution, even wiih the amendment which 
has been proposed by the Honourable the Leader of the House, has anything 
to commend it, and I trust it will be unanimously rejected by the House.

♦ T h e  H o n o u r a b l e  M r .  H08SAIN IMAM: Sir, I wish to say only a 
few words. When I moved this Resolution, I quit  ̂ realised that all these 
objections would be put forward. But I thought that 35 orores of people 
were sufficiently wide enough for Government to select from. The real reason 
why Government do not go beyond the selected few was stated by the Honour
able the Home Secretary in the end. It is because it was not possible to get 
trustworthy men, people who are trustworthy from the point of view of the 
executive. It is that which is our main objection to this selection which has 
been so far made by the Government. I need not go into that in detail. There 
are so many other Resolutions to come up. The Honourable the Home Secre
tary drew pointed attention of the House to an appointment which was re
cently made on the Bench of the High Court of my province, and there I agree 
with him entirely that the selection was in no way unjustified. With regard 
to Presidents. I would like to name some, but I do not wish to dra,̂  them into 
the mire. As fer as the Judicial Committee of the Privy Coimcil is concerned, 
that is really not a preferment. It is the same appointment, I should say. It 
does not mean that preferment is being conferred on them. A man who has 
been in the High Court for some years may be made the Chief Justice. That 
is also an office under the Crown, but that office. Sir, is given by way of pro
motion, and the same applies in the case of an appointment to the Judicial 
Committee of the Privy Council. It does not mean a new appointment. And 
if that is the only difficulty, it can be met. But the central point of my argu
ment was that there should be nothing in the way of a prize conferred by the 
executive on these people. Therefore, Sir, I do not see my way to withdraw
ing this Resolution.

T h e  H o n o u r a b l e  t h e  PRESIDENT : Resolution moved :
“  This Council recommends to the Governor General in Council that immediate steps 

be taken to deolare indigible for service under the Grown, after their retirement, Prosidente 
of Legislatures, Central and Provincial, Judges of High Courts. Members of the Public 
Service Commission, the TarifiF Board and Ministers in the Provinces.’ '

The Question is :
That that Resolution be adopted.'’

The Motion was negatived.

‘ ootJKciL OP »ATE. [5th Seft. lW 4i

RESOLUTION RE PENSIONS OF INFERIOR SERVANTS SERVING 
UNDER THE GOVERNMENT OF INDIA.

T h e  H o n o u r a b l e  S a r d a r  S h r i  JAGANNATH MAHARAJ PANDIT 
(Bombay : Non-Muhammadan): Sir, I beg to move the following Resolu
tion :

“  This Council recommends to the Governor General in Council that the inferior 
servants in the dopartments under the control of the C/entral Government be made eligible 
for pension equal to half their emoluments as defined in the Civil Service Regulations.’ '

* Speech not corre(?tod by the Honourable Member.



Sir, the subject-matter of the Resolution has never before been brought 
in the Indian Legislature for discussion though it deals with a sifbject m no 
way less important than the one discussed by this House regarding the intro
duction of the system of provident fund for a class of Government servants 
in lieu of half pension to which they are entitled at present.

Sir, I admit that the question before the House is a very thorny one. The 
inferior servants of the Government of India are scattered alii over India and 
their pay, pensions and allowances are more or less guided according to the 
pay, pensions and allowances of similar classes of Government servants serving 
uijder the Provincial Governments. I admit that this argument is more 
logical as the same class of Government employees posted in a particular pro
vince, whether serving under the Government of India or the 1 rovincial Gov
ernment, must be guided by the same conditions applicable to all alike. But 
that is not the only consideration which should weigh with the Government

* of India. I think the first and foremost argument that Government will bring 
forward will be that these questions cannot be decided piecemeal. It requires 
concerted action with the Local Governments. It requires consultation with 
them as to whether they are also prepared to consider it favourably or whether 
they are prepared to bear the extra burden to be thrown on their resources 
if such a concession is granted to inferior servants. But, at the same time, 
^ir, I may make it clear that I do not like to be caught in that very trap in 
which the proposal of the Honourable Mr. Khaparde, regarding the introduc
tion of a system of provident fund in lieu of pension was entangled and sub
sequently killed. I cannot help making a passing remark that the Fropc^l 
brought forward by the Honourable Mr. Khaparde was also a most deserving 
on^ I confess that the (Government of India was more or less favourably 
disposed to that proposal and even went so far as to make a cut and dried 
scheme but unfortunately when the scheme was brought before the Provincial 
Governments they refused to grant the concession as involving extra expendi
ture, and the Government of India had to drop the proposal altogether accord- 
mgto the decision of the Provincial Governments. I, therefore, do not like 
the same fate to befall this Resolution of mine. I take the position that if the 
Government of India think that the case of these inferior servants is really hard, 
and if the House is also convinced that the cases of these inferior servants in 
not getting half pension is really a hardship on them, I would ask the House 
and the Government of India to go ahead with this concession whether Local 
Oovemtnents agree or not.

Sir, it is always diflScult to make a beginning but once we, in the Govern
ment of India, take this step forward today, I am positive that the time would 
not be far distant when Provincial Governments would try their level best to 
fall into line with us in this matter.

Now, Sir, I come to the real picture of the hard lot of these inferior servants 
which I hope will move even the most hard-hearted amongst men. Sir, these 
men generally enter service, say, on a monthly salary of Rs. 10 or Rs. 12 when 
boys. They give the best part of their lives in Government service and when 
they attain the age of 60, they are allowed a petty pension of Rs. 6 a month. 
By loyally serving Government for about half a century, at the time when an 
inferior servant becomes practically an invalid, he is allowed a pension of
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Rs, 6 a month to feed himself and his wife, leaving aside the question of any 
other dependents of theiire. I would ask the House to imagine the picture of 
two living human beings being fed by Government with Rs. 6 a month. This 
does not do credit to my country nor to the Grovernment of this country. I 
would even go further and ask is it possible even to feed two cows on Rs. 6 a 
month ? Do these loyal Government servants after their long and faithful 
service deserve to be treated even worse than cattle. I know that Government 
have got as much S3rmpathy as ourselves on this Resolution. Sir, I do not 
and cannot blame the Government alone for not taking the initiative earlier 
in the matter because we ourselves are as much to be blamed for not bring- 
ing the matter earlier to the Government’s attention.

Then, Sir, I come to the question whether these inferior servants could lay 
by sufficiently during their service to sustain them after pension ? I would ask 
my Honourable friends in this Hoiise to imagine that a boy of ten or twelve 
entering service on a salary of Rs. 10 or Rs. 12 attains his maximum pay of 
Rs. 25 at the age of 35 or 40. By that time he has a family and children to 
support. How can any man on earth imagine that a man with a family and 
children getting a pay of Rs. 25 ia month would be able to lay by anything oû  
of his paltry pay after meeting all his necessaries. Practically speaking, they 
are underfed throughout their service arid are starved after pension to death. 
Generation after generation these people are lojrally serving Government, 
half-fed and dying of starvation at old age, due to an inadequate pension.

Now, Sir, Government may bring forward another vei^ cogent argument 
that, if the Government of India grant such pension to their inferior servalTts, 
iĥ n there will be on invidious distinction between the inferior servants serv
ing under a Provincial Government and those serving under the Government 
of India, when posted in the same province and in the same place. In order to 
meet this point I would like to inform the House that at present the Govern
ment of Bombay grant pension equal to half the emoluments of an inferior 
s«fvant working under them. But there are several departments of the Gov
ernment of India located in Bombay as, for example, the Income-tax Depart
ment, the Salt Excise Department, the Currency Offices, the Stoi»s Depart
ment and several other offices, but the pity of it is that the inferior servant 
working under tl̂ a Central Government in Bombay, is granted a pension of 
Rs. 6 whereas the inferior servant of the Government of Bombay, working in 
the same place and doing exactly identical work, is granted half pension on 
retirement. I wish to ask the Government of India whether the Government 
of Bombay denied the concession to their inferior servants only because other 
Local Governments have not extended the concession to their servants or 
because the Government of India did not grant the very concession to their 
servants.

I hope and trust that considering the suffering of this class of most loyal 
Government servants the House will unanimously accept the Resolution.

The H o k o u e a b l e  Mb. JAGADI8H CHANDRA BANERJEE (East 
Bengal: Non-Muhammadan): Sir, the proposal embodied in the Resolu-*
tion TS purely and simply a humanitarian toe. The hardships of these people
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can better be imagined and felt than expressed in words. I ask theHonoorable 
Members of tliis House to feel for themselves, how these men, whom we see 
all around in this very House in red liveries and khaki liveries serve the Gov
ernment most faithfully and loyally yet are all throughout their service neg
lected by Government and pass their whole lives uncared, unhonoured find 
unsung. I will not be far from the truth if I say that but for the loyalty and 
ungrudging service of this class of Government servants, no administration can 
work smoothly and efficiently. They are not mere paraphernalia as they 
appear to be, but they are as necessary in the fabric of the Government struc
ture as brick and mortar in building a house.

Sir, I have nothing to add to what has fallen from my Honourable 
friend Sardar Shri Jagannath Maharaj Pandit about their hard lot. As far 
as I know these inferior servants represented to Government times without

• number for the redress of their grievances but as usual with the bureaucracy, 
they only care to pamper the already pampered imperial services without 
paying any heed to the sufferings of these people. The system of bureaucratic 
administration is based on the principle self-complacence. They care for 
the imperial services, not so much for sympathy with them, but because all 
bureaucrats care only for those who are most vocal and who can make their voices 
tetter heard through the Imperial Service Associations in London and through 
the Press in the United Kingdom. As these inferior servants are less educated 
and talented and less organized and less vocal the Government care for them 
the least, yet when service is concerned they make them work prae4)ically like 
slaves. I for one feel for the hard lot of these poor dumb but loyal Government 
servants and I am confident that the whole House as well feel for them as much. 
It is my firm belief that the Resolution should be accepted unanimously by the 
House.

T h e  H o n o u b a b l e  S ib  ALAN PARSONS (Finance Secretary): Six, I can 
be as brief in replying to this Resolution as the Honourable mover was: for 
although for reasons w hich I will shortly explain I cannot accept it on behalf 
of Government, with the general contention and objective of the Honourable 
Member the Government of India are in complete agreement. I have made 
some researches into the origin of the present pension system of these inferior 
servants. The amount of the maximum permanent pension admissible to 
them is only Rs. 4, and as far as I have been able to ascertain that rate of pension 
was established when their pay as a whole averaged about Rs. 6 or Rs. 7 p6r 
month. Now,— âgain speaking of averages,—the average pay for these men at 
the time of retirement is about Rs. 20. In fact, Government have recognized 
that changed conditions have made it necessary to raise their pay very substan
tially. But their pensions remain at the same rate as before; and I do not 
think anybody will argue tliat that is adequate in present-day conditions. I 
should like to make that clear. Government recognise that it is desirable to 
make an appreciable increase in the pensionary terms of these inferior servants, 
for whom my Honourable friend has pleaded so eloquently.

Actually, Sir, we have in recent years done something in this direction. We 
have given them small increases of about Re. 1 or Rs. 2 a month, temporarily 
year by year, supposed to be dependent on the cost of living. The matter came 
before me, as it happened, last week when it appeared that the criterion on which
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these increased |)aymente are made, namely, the cost of living index, did not 
warrant their continuance : but we decided to continue them even though the 
condition on which they were originally given was not fulfilled. I merely say this 
to show that Government are in earnest in this matter; I do not for a moment 
claim that these small increases are sufficient as a permanent solution of the 
question.

Now, Sir, I am afraid I cannot accept the Resolution in the terms in which 
it stands. First, there is a minor point. I cannot undertake to say that Govern
ment when they revise these pensions will necessarily raise them to a half-p^y 
standard. All I can say is that the Government of India consider that an appre
ciable incre^e in these pensions is justifiable. My second and really my 
main reason is this. First of all, each rupee added to pension would, on calcu
lations I have made, cost about Rs. 1 lakh to Government and at present we 
are not in a position to increase our non-effective charges to this extent. But, 
quite apart from that, I think the Council will agree with me when I say that I 
do not think it would be right to improve the terms of service of existing incum
bents in the service of the Government of India while existing incumbents in 
Government service have still not had restored to them their cut in pay. I 
think we must take the view that we cannot give better terms to people in Gov
ernment service until we have restored to people in Government service what 
they have been deprived of. Those really are my main grounds for not* accept
ing the Resolution. First, I do not think that at the moment we can afford i t ; 
the bill will be a fairly large one. Secondly, until the cut in pay has been res
tored I do not think it would be right to take steps to improve the conditions 
of people already in service.

That, Sir, is all I have to say. Though I am unable in so many words to 
accept my Honourable friend’s Resolution, I am sure he will not put me to the 
imwelcome task of dividing the House against i t ; and actually I feel grateful 
to him for having moved it. For this is the last occasion on which I shall have 
the privilege of addressing this House and he has enabled me to use it in hold
ing out some hope of an improvement in pensions to a body of men who in a 
humble sphere and on low wages give long and honest service to Government. 
(Applause.)

The Honourable Sardab Shri JAGANNATH MAHARAJ PANDIT : 
Sir, I am very grateful to Government for the kind and sympathetic attitude 
shown by them to this most deserving case. I am also glad that some begin
ning has been made and I have therefore every hope that the Gk)vemment will 
not any more shelve the question on the score of financial butden involved in 
the scheme.

Sir, I will be excused if, in this connection, I compare big things with small 
when I say that if the Secretary of State and the Government of India could 
retain the present scale of pay of the superior services in these days of financial 
stringency, and even when, on the same grounds, the scales of pay of all otlwr 
services have been considerably reduced, I do not see any reason or justifica
tion as to how, in the case of these poor dumb wufferers, Government can any 
more resist their claims on the plea of examining the financial effect of theii: 
present proposals year after year, as expressed by the Honourable the Finance
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Secretary. However, I sincerely hope that the Gtoveniiiieiit \̂ oiil̂  feally and 
ftUkcerely proceed further till the half pension is actually secured for these perapoB 
to mitigate their hardships.

Sir, I must say that the proposals adumbrated by Government still fall far 
short of the recommendation made in my Resolution but, at the same time, I 
must admit that I am not unmindful of the financial stress that may be throwB 
on the resourceu of the Government. But even then, I would say that neoeseity 
has no law. To my mind the meeting of this irresistible demand of these inferior 
servants is a necessity, and I would remind the House and the Government of 
the well-known proverb that “ Where there is a will, there is a way ’ It applies 
aCl the more with thousand fold force on the Government of India. If they 
could bear the brunt of such a heavy burden of army expenditure as 50 per cent* 
of the total revenues of India at a time when the Government of India’s 
resources were under very great strain owing to world-wide dejŵ ession, I woujd 

' certainly be justified in claiming that if the Government of India will it, they 
cai] surely find out ways and means to give full effect to this recommendatioJi. 
However, as some beginning has been made in the matter by Government and 
as I sincerely believe that Government will not relax their energies in the future 
for finding resources to meet this necessity, I beg leave of the House to with
draw my Resolution.

The Resolution was, by leave of the Council, withdrawn.

FiSNSIQNfl OF INFERIOR SERVANTS jaERVING ^NDER THE GOVERNMEirf' ^
OF INDIA. •

RESOLUTION RE FIVE-YEAR PLAN OF ECONOMIC DEVELOPMENT
FOR INDU,

T he H o n o u ra b le  Rai B ah ad u r L a la  MATHURA PRASAD 
MEHROTRA (United Provinces Central: Non-Muhammadan): Sir, I beg to 
move:

That this Council recommends to the Governor General in Council to set up a Com
mittee of official exports and non-officiala of both the Houses to draw up a five-year plan 
of economic development for India to give a lead to all provinces with sproial instructions 
to suggest ways and means for the betterment of the condition of the agriculturists—both 
tenants and zamindars—and to submit a report by the next session in Delhi.”

Sir, the abnormal economic crisis is enough justification for me to bring this 
Resolution bf fore the House. Even, Sir if there had not been such an economic 
crihis as there is at present, all the world over, the justification so far as India 
is concerned would be equally good. Sir, the House will remember that two 
Resolutions were moved in this connection during the course of a year. One 
was regarding agricultural development and the other about industry. This 
Resolution se^s to combine the two into one. Sir, it was on the 4th of Septem
ber, 1933, that my Honourable colleague, Mr. Hossain Imam, moved a Reso
lution which ran as follows :

“  That this Council rccommends to the Governor General in Council to take immediate 
steps to better the condition of the agriculturists and to appoint a committee to find ways 
and means and to advise Government on this subject
Sir, when my friend the Leader of the House got up to reply he expressed the 
greatest sympathy with the Resolution. He said :

“ Sir, Government has the greatest possible sympathy with the object the Honourable 
mover of this Resolution has in view, and the Government has given expression to its views 
on the subject from time to time ” .
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these sTmpctthetic wwcdB, h« dealt with the Beaotation m detail and said 

that the Qovenunent is already taking steps and those ste^ were in the way of 
calHof i<a half-yearly veperts from every province. This is what he said:

Every year we issue a oircnUr letter to Local Oorv̂ mmekitti requestliig them to surrey 
ttM Bitnation every kalf̂ îear and keep us miormed of it» and also to te& tu what stepi, tf

thegr ha^ taken t» amelior«.te the oonditions of poor agnottlturists*\

Sir, that circular letter to P^vi&<^Qovenmieat8WaB and k  meant to find 
oat the oondittons prevailing in the different provinoea and the methods adopted 
%Y them for meeting the sitnation. But in my Remlation I want that the 
O^emmcAt of India should come forward to W p and guide them in such a 
critical moment. Then, Sir, he could not see his way to accept the Resolution 
and in concluding his speech Mid :

1 have not the alighteat doubt that the good sonse of t 'lU House will say, We want
work; work steadily, stady looid eonditioiM and do the best you can under tiie oiroumfftances 
and do not go in for shelving taotios by appointing a oomouttee

Sir, there is no doubt that the Resolution, important as it was, was thrown 
out in the House and we cannot expect a better fate for any other Resolution 
moved from this side of the House, however good and beneficial it may be.

Then, Sir, I will refer to another Resolution moved by my Honourable 
colleague, Rai Bahadur Lala Jagdish Prasad. It was on the 12th March, 1934, 
that he moved a Resolution which ran as follows :

“ That this Oouncil recommends to the Qovernor General in ( V)unoil (1) to undertake 
a thorough survey of tho powition of Indian industries including cottage industries and to 
oolleot statistics of existing industries, in order to find out the exaot positioiî  as regards the 
industries pursued, the quantities and values of products manuf^tufad, raw inater^ 
utilised, number of persons employed, wages paid, motive power used and other particulars 
usually collocted in advanced countries ; (2) to place the results at the disposal of the public 
and to take other necessary steps to secure a rapid expansion of industnes in tho country

Sir, this was another Resolution which dealt with the industries of this 
country. This Resolution-----

T h e HoNouaABLE t h e  PRESIDENT : Never mind that Resolution. Will 
you please deal with the Resolution before the House now ?

T he H o n o u r a b le  Rax BAHADtm L a la  MATHURA PRASAD 
MEHROTRA : Very well, Sir, I shall do as advised by you but I just wanted 
to show to the House the attitude taken up by the (^vernment.

Sir, that Resolution was withdrawn on account of some assurances given 
by the Government for the committee to be appointed with two economic ex
perts. Sir, another Resolution of a similar nature was moved by Mr. C. Y. 
Ghintamani in the United Provinces Legislative Council and was discussed very 
thoroughly. The discussion went on for two continuous days. The Council 
agreed to that Resolution, although the Government expressed feelings of 
sympathy only. In reply to that Resolution, the Honourable Minister for 
Education said:

6ir, the United Provinces, or for the matter of that, any province in India, is not able 
to do very much on its own in mattefs of this kind. Authority for the real remedies for 
economic depression rests with the Central Government



So, the reply of the Local Government is that «uch ResolutionB are to be nifbTed 
in the Central Legislature and that it is for the Government of India to find out 
the ways and means and to guide Local Governments.

T he H o n o u r a b le  K han  B ah ad u r M ian S ir  FAZL-I-HUSAIN : Fo  ̂
eoonomic depresfdon ?

The Honourable Rax Bahadur Lala MATHURA PRASAD 
14EHR0TRA : Yes, for economic depression.

Sir, the Government may ask one very pertinent question whether thia 
Government alOne is not doing what I want in this Resolution, or whether other 
countries in the world are adopting those steps ? This is certainly a very 
important question, because the economic depression is not peculiar to India 
alone but prevails throughout the whole world. I would like, with your per- 

 ̂mission, to quote the steps taken by some of the important European countries 
to solve this problem. They are all aware of this crisis and they are doing their 
utmost to meet it brav(?ly. I would refer in the first instance to Japan. We 
all know how Japan during the last few years has developed its industries to an 
extent that it has not only made itself self-contained, but is now dumping other 
countries for which their Governments liave had to take steps. This develop- 
jnent has happened in a very short time. Sir Henry Sharp, a former member 
of the Indian Educational ^rvice, has written a book called The Edumlional 
System oj Japan. In that book, he has very briefly narrated how Japan has 
tried to develop itself. He says that ;

“ In Japan the Govemmont has triĉ l̂ to encourage old industries by model factorioa 
and by obtaining foreign oxperts. It has maintained model works and industrial laborato- 
riea. It has hin>d out the latest machines of a costly character. It has sent experts rotind 
the provinces to encourage enterprise by lectures or practical experiments- It has imported 
foreign experts by the hundred .̂
In this way, Japan has developed its condition. 1 will not go on quoting 
any further in order not to take up the time of the House at this late hour. 
We all know how Denmark has developed itself. The development of Denmark 
was based more on the co-operatif e spirit. If the same spirit is developed in 
India, I am sure it will solve much of the problems so far as the agriculturists 
are concerned. At present, the co-operative movement in India is stagnant* 
The House will remember that I have been moving resolution after resolution 
to draw the att̂ ention of the Government to this important development in the 
country. Sir, we all know how Russia has developed itself. In Russia, Sir, 
they drew up a five-year plan and worked so enthusiastically that they complet
ed it in four years. We all know how Ireland has developed itself. They form
ed a Department called the Department of Agricultural and Technical Instruc
tion. This was in charge of Sir Horace Plunkett. I know this name is familiar 
all the world over. He also worked on co-operative lines.

It is not only in India that we are demanding from the Government 
to take concentrated action and to draw up a five-year plan. Sir, I admit 
that the Government of India and the Local Governments have been 
doing something for the amelioration of the lot of the masses. I do admit they 
are doing something. But my point is that it is no use doing all these things 
in a haphazard way. One concentrated plan should be formed in consulta* 
tion with the provinces for a limited period of years, say five or seven, and 
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Sfdvemment should see that that plan is worked out and the results are seen, 
whether they are good or not. The scheme that I have proposed in m7 
Resolution is not a costly one. I do not want that commissions should be 
appointed to go throughout India and work for years and then produce a  
report. We all know, Sir, that very important conmiissions were appointed 
by the Qovemment during the course of the last few years and they have sub
mitted their reports. When I say this, I refer to the Royal Commission on 
Agriculture, to the Banking Enquiry Committee------

T he H o n o u b a b le  K h an  B a h a d u r Mian S ir  FAZL-I-HUSAIN ; The 
Royal Conmiission on Labour ?

T h e H o n o u r a b le  R a i B a h a d u r L a la  MATHURA PRASAD 
MEHROTRA : Yes. That is so. I refer also to the Indian Economic Com
mittee appointed in 1925. Then I refer also to the Economic Enquiry which 
was made by Messrs. Bowley and Robertson.

I refer to all these efforts made by the Government because I want the 
&cts and figures collected in their reports to be placed before a committee 
of official experts and non-officials, together with representatives of all pro
vinces, and that a concentrated plan should be chalked out for a limited 
period to work on regular lines. Sir, we know that the attention of Govern
ment at present is mostly confined to checking the terrorists and other

4-5 p M subversive movements. But may I ask whether
this economic depression is not one of the main reasona 

for this movement ? If the Government formed such a plan to remove thia 
economic depression and unemployment, I am sure the movement would die 
a  natural death. In saying this, Sir, I am supported by His Excellency Sir 
John Anderson, the Governor of Bengal, than whom there is no better 
authority to suggest ways and means in this behalf, because Bengal is the seat 
of the terrorist movement. Sir, in a famous speech delivered at the St. 
Andrew's Dinner in Calcutta, he said :

“ Our population includes many very young men, the product of an educational 
83̂ Btem built up in better days, to whom life seemB to hold out no hope. Our trouble ia in 
the main not educational but economic. I have the greatest sympathy with the youi^ 
men who have attained an educational standard in advance of that enjoyed by their 
parents and who in apito of that, or because of it, sec no future before them. Hitherto 
it hae been the Hindu who was most seriously affectt̂ d by the problem of middle claas 
unemployment, but as the country advances the Muslim will be more and more conceriied. 
The solution of the problem will not brook delay
Then further on he says:

“ The province is not poor, either in natural reeourcee or in man power, but thei# 
must I feel be some maladjustments somewhere in the system which keeps a vaat 
agricultural population groaning under a load of debt, eking out a penurious existence  ̂
and yet in most districts for nearly nine months out of the twelve. That is of oouifa 
putting the case very crudely and without qualifications which scientific analysis of tha 
pOTition would have to include
Further on he says :

** We have examined various expedients that have been suggested here and in oth#  ̂
provincial projects on debt consolidation, land mortg^e banks and the development bt

COUNCIL OP STATE. [5th  Sept. 1934.



the co-operative movement and so forth. On all these connected topics ^uch '«iuabie 
material has been collected and some weighty opinions have been expressed*’ .
Then he deals with the plan and says exactlj'̂  what I have urged. He 
says:

“ These will not be separate and unconnected activities run by different sets of 
people without co-ordination or common purpose, but will be elements of a single plan” .
That is what we want, a single plan, and all the activities in the provinces 
should be part and parcel of that plan. His Excellency Sir John Anderson 
therefore has given the same reason for checking the terrorist movement and 
I am sure that if such a plan for economic recovery and the removal of un- 
duployment is adopted the terrorist movement will die a natural death.

So, Sir, in short the object of my Resolution is that all these materials 
which Grovemment has so far made available should be put before such a 
representative committee and they should submit a report at an early date,

• on receipt of which the Grovemment of India in co-operation with the Pro
vincial Governments should chalk out a programme. (An Honourable 
Member: “ The Members of the other House will be busy with the elexjtions!” )
That does not matter much. But in any case this is very important work. 
This can be carried on without other activities. Surely the object of Govern
ment is not only to collect taxes, to pay high salaries to a particular class of

* officers, send people to jail who fight for the betterment of the lot of their 
down-trodden brethren, but to devise means for the betterment of the masses, 
to make the country rich and contented. The problem in India is the hungry 
masses, and the discontented classes, and that problem should be tackled by 
the Government even if they keep other things in the background.

The Honourable Rai Bahadur Lala RAM SARAN DAS (Punjab : 
Non-Muhammadan): Sir, I rise to support this Resolution. Some time back 
I had the privilege of raising this question here and I was told that as this 
matter was one which concerned the Frovincial Councils so it had better be 
moved there. I am glad that my Honourable colleague Mr. Mehrotra has 
brought this matter again before the Council. Sir, he has gone thoroughly 
into the subject matter and left very little for me to say. But I want to 
impress upon the Government of India that in the present times of economic 
distress it is essential that we should organize and centralize our efforts in the 
direction of a five year plan. Such a plan has proved a success in Russia. 
There was anticipation in many countries that this big experiment would be 
an utter failure, but it proved a success and Russia have launched on another 
five year programme.

T he H o n o u ra b le  K han  B ah ad u r Mtan S ir FAZL-I-HUSAIN : You 
are quite satisfied ?

T he H o n o u ra b le  Rat B ah ad u r L a la  RAM SARAN DAS: I am 
quite satisfied as to this being a fact. The Trade Agreement of which the 
Honourable Mr. Stewart has laid a copy in the Library shows how the Soviet 
after all succeeded in making Great Britain to agree to their trade demands.
In India, and particularly in the Punjab, the cost of production of various • 
agricultural produce is higher than what it is in many foreign countries. If 
we organize our efforts and have the same facilities, of having cheap electricity 
and uf to date appliances and in case the various units of landholdera
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[Rai Bakadar Lala Ram Saran Das.]
oo operate, 1 think we shall be able to make our lot better and to make some 
saving for ourselves and some saving for the Government for meeting its 
revenue. In these days of depression and low prices, it is now a patent fact 
tiiat the zamindar cannot even afford even to pay Government revenue and 
canal rates. Sir, in case the Government is serious enough to help 
agriculturists and to help the industry, they must move in the matter so that 
the time may not come when owing to the lower cost of production of 
agricultural produce, agricultural produce may be dumped from foreign coun
tries notwithstanding high tariffs. Even now we find that without the wheat 
protection we could never have made our two ends meet and would not have 
been able to pay Government revenue. As far as industries are concerned; 
we all find that Japan is acting according to her set programme. Their 
programme is such that it is making Japan practically to capture the world’s 
market and every country including India finds difficulty in facing the situa
tion which has thus arisen. I do not know how they are able to dump their 
industrial products cheaper all over the world. Their Government either 
give them subsidies or help them in other ways; all the same the fact is there 
that notwithstanding the heavy tariff wall Japan is successful in making a 
huge sale of their goods in India. Sir, without the help of a central organiza
tion it is impossible to improve our trade and improve our agriculture ; 
and in case the Central Government moves in tliis direction they will be doing 
a great service to India and save its millions from starv ation.

With these words, I support the Resolution.
Thk Honourable K han Bahadur Mian Sir FAZL-I-HUSAIN (Edu

cation, Health and Lands Member): Sir, it is always a pleasure to hear
Honourable Members on what is undoubtedly the most important question 
for any country to consider. I feel that in this particular case, I am in a very 
happy position. Although this Resolution is being moved today, the 5th 
September, 1934, as e^rly as April, 1934, action on this Resolution was al- 
re£^y taken. Therefore I cannot say that Government is pleased to accept 
the Resolution. But I can say that the Resolution was accepted several 
months before it was prepared by the Honourable Member or moved in this 
Houae. What does he want ? A committee of experts and non-officials, 
not only from the headquarters but also from the provinces. He wants 
experts from he^quarters and provinces, and also non-officials to put their 
heads together to consider the situation, to arrive at certain decisions and then 
to take steps to carry out those decisions. Well, Sir, I think it was in the 
month of February, 1934, that an invitation was issued to Local Governments 
to send their representatives and experts to Delhi, so that the question, in 
particular with reference to agricultural conmiodities and indebtedness of 
the agriculturist, could be discussed. That invitation was accepted, but Local 
Governments pleaded that they were everywhere busy with their budget 
Beasions of the Legislatures and during the currency of those sessions it was 
not possible for them to send real representatives and accredited members of 
jOovemment to Delhi. So we had to wait till the end of March or the beginning 
of April. In the beginning of April, this memorable conference was held. My 
ex-coDeague, the Honourable Fioance Member, presided over the Committee
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and in fact during his absence I had to ta k e  up those onerouB duties ipya#. 
One of the Honourable Members present was Sir Ghulam Husain Hidayatallah— 
he represented the Bombay Government at that Conference. We spent quite 
Of long time over it. We sat early and we sat late. I believe the Report of 
that Conference was made available to Honourable Members ? Was it not ?

T he H o n o u r a b le  Rai B ahaduk  L a la  MATHURA tRASAD
MEHROTRA: Which of them ?

T he H o n o u ra b le  K han  B ah adu r M lin  S ir FAZL-I-HUSAIN : You
have not read any of them ?

• T u t  H o n o u ra b le  R ai B a h a d u r L a la  MATHURA PRASAD
MEHROTRA : Only newspaper reports.

The H o n o u ra b le  K han B ah ad u r Mian S ir FAZL-I-HUSAIN : We 
did, within a week of the closing of the Conference, produce report. That 
was done by Mr. Taylor and was a really remarkable piece of work. Those weini 
very busy days for the Secretariat and immediately after the Councils were 
over the report was published and further Honourable Members cannot be 
unaware of the fact that as early as the 1st of May, I believe, the Government 
Resolution was published in the Government Gazette and I believe the Honour
able Member has seen that ?

The H o n o u ra b le  R ai B ah ad u r L a la  MATHURA PRASAD
MEHROTRA: No.

The H o n o u ra b le  K h an  B ah ad u r Mian S ir FAZL-I-HUSAIN : That 
really is most discouraging ! We hold these conferences as desired by the 
Honourable Members. Often we forecast what their wishes are and hold thea© 
important conferences, spend lakhs of rupees on them and with such little 
inteUigence as we possess we thrash out the most abstruse subjects, arrive at 
certain conclusions, publish our reports and what is their fate ?

The H o n o u ra b le  Mr. JAGADISH CHANDRA BANERJEE: But 
these reports are not sent to us.

The H o n o u ra b le  K han  B ahadu r Ml^n S ir FAZL-I-HUSAIN : Are 
you sure that you read all the reports that are sent to you ? If you assure 
me of that it would be some solace to my injured feelings of dignity. H ow 
ever, I can assure you that the Government of India Resolution was sent to 
you and if you will tell me that you have read it, it will be very kind of you.

The H o n o u ra b le  R a i B ah ad u r L a la  RAM SARAN DAS : Sir, we did 
see that Rosolution but may we ask, Sir, whether in the Conference you consi
dered the drawing up of a five-year plan ?

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : Now, 
if you have read that Resolution, I am prepared to assure you, indeed I was 
almost going to say that I was prepared to bet, that the words, “ five-year 
plan which seem to possess a charm, do occur in it. And I will tell you 
where they occur. We have preparexi this five-year plan for a market
ing boa^. Do you rememl^r that ? {Honourable Members: “ Yes
Well, there you are! We went into three important matters. One w^ 
agricultural indebtedness. Every province had prepared a memoranduip
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[JBDbui Bahadur Mian Sir Fazl i Husain.]
stating liow agricultural indebtedness stood. They had also prepared a 
mwBorandum stating how they proposed to meet it. They also stated to what 
extent those propos^ were in train. You will remember that the report said 
that the jsubject of agricultural indebtedness is so essentially a local thing in its 
nature that it is best to leave the method of tackling that subject to Local Gov
ernments rather than try to tackle it centrally.

T he H o n o itra b le  R at B a h a d u r L a la  RAM SARAN DAS : As far as I 
remember, Sir, you never contemplated any scheme for a five-year programme 
so far as agricultural produce was concerned. What you did was simply ix> 
deal with the marketing side.

The Honourable K han Bahadur Mian Sir FAZL-I*HUSAIN : Well, 
that observation of the Honourable the Leader of the Opposition seems to hold  ̂
a still greater disappointment in store for me ! I hope I am wrong ! However, 
if he will be patient for a few minutes he will see that I am coming to that. 
Well, about that agricultural indebtedness, we dealt with the question (an im
portant subject with the Leader of the Opposition) of agricultural produce. 
The question raised was: What is happening to our agriculture ? Are we
conducting our agriculture on right lines or not ? AVhy is it that our wheat ̂  
is expensive ? ' ^ y  is it that other people are threatening to dimip their
agricultural produce on us ? Is there anything wrong ? ”  And therefofe the 
question arose: “ Is every acre o f land in India being put to the best possible
use or not ? ”  Well, Sir, we could not settle that offhand but if the Honourable 
Members had read the Report of the Conference or even the Government of 
India Resolution which was printed in the Government Gazette—and I believe 
in almost every paper, whether English or vernacular— t̂hen they would re
member that this Resolution promised another Conference which was called 
the Crop-planning Conference. That Conference was to be preceded by an 
Advisory Board meeting of experts from all the provinces.

T h e H o n o u ra b le  Rax B a h a d u r L a la  RAM SARAN DAS: Is it being 
held now ?

The Honourable K han Bahadur Mian Sir FAZL-I-HUSAIN : No, 
no ! That was held in the month of May and in the month of June the Crop- 
planning Conference was held in Simla, over which I prerdded and I thought it 
was an extraordinarily important Conference and why, I saw only the other 
day in an English paper very flattering remarks as to how I figured as a very 
important personage presiding over these very important conferences, and here 
are Members of this Honourable House asking if this Advisory Board is going 
to be held now ! That really is very disappointing ! It hurts One’s feelings of 
dignity or self-importance— 1 do not know how to put it, but there it is ! That 
Crop-planning Conference, I assure you, Sir, took up a great deal of my time, 
and I put all the stored-up experience I possessed aa Revenue Membet 
into that work and devoted hours and hours to it every day and produced 
a report which I believe has been circulated to all the Mem bers of this House, 
^ yh ow , kindly assure me that it has not ? Are you sure that it has n6t, 
liecAUBe I know we were in a greai hurry to circulate that Crop^lanning pam
phlet to you so that you would know something of the good work we had been
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doing. (Honoumble Members : “ We never received it.’ ’) Well, I am s<Mrry. 
I will look into that matter. But I can asBure you, though it hardlĵ  lies m my 
mouth to say so considermg that I am head of the Departoaent, I can â suyf̂  
you that my Department produced a report which in a brief spac6 stated w ^t 
has been done by the various provinces in the matter of agricultural develop
ment in the past 10 or 15 years, and my concluding speech in the 
Conference was to the effect that we had come to the conclusion that the 
development of agriculture in India during the past 15 years or so had not 
been haphazard, anyhow, but, on the other hand, had been well planned and 
the Agricultural Departments of various departments of the various provinces 
wwe to be congratulated on the fact that, barring half a dozen cases, we find 
we cannot make suggestions for improvement on the existing crop-planning,— 
which means that most of the crops in India are being grown on areas which

suited for them and for which areas better crops were not possible, barring
• linseed, for which I believe two lakhs of acres or more have* been recom

mended, All this information was sent to every province and it was stated 
which particular province would be the most suitable for it—I believe th« 
Central Provinces and Madras were mentioned.

It would take too long to even give a bird’s-eye view of the ground that we 
covered, but I will see that, even if you were sent a copy, another copy will be 
•®ent to you and I trust you will find time to read it. So you see, Sir, that the 
matter which under this Resolution Government is very naturally expected 
by every Member of the House and every citizen of India to do is not exactly 
being neglected.

I have already touched on the question of agricultural indebtedness. I 
have indicated what has been done by the Crop-planning Conference and the 
Conmiittee of experts in the matter of agricultural produce. The next step 
taken by us was to provide for satisfactory marketing. We found that our 
method of marketing, whether internal or external, that is to say, marketing 
within India or outside India, left very much to be desired. As a matter of 
fact, in 1933 we had decided upon following the advice which the Honourable 
Mr. Mehrotra has given today, import a foreign expert, and he reached Simla,
I think, on the 1st May. He has been working since then. Only recently, 
our Standing Finance Committee has approved of a five-year scheme by this 
expert along with other experts for marketing. That scheme is to operate not 
only at the centre but also in the provinces. The provinces have been good 
enough to respond nobly to the call made on them. They have already appoint
ed various officers to go into that matter. You will thus see, Sir, that although 
we do not aspire to beat Japan in the matter of dumping their goods on other 
countries, which is a very questionable thing to do-----

T he H o n o u ra b le  R ai B ah ad u r L a la  RAM SARAN DAS: Are the 
officers who have been so appointed conversant with the work ?

The Hoi^otrRABLB K han  B ah ad u r Mian S ir  FAZL-I-HUSAIN : The 
Honourable Member may rest assured that those who have been appointed will 
not have been appointed otherwise. It is quite possible that ike choice of the • 
Honourable the Leader of the Opposition may fall on a different person. But; 
then, that is always the case when such «ppointmentfr have to be filled. The 

best advice was obtained befwre we made the selection.
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[Kban Bah«diar Mian Sir Fazl-i-Husain.]
H<>hoiirable Mr. Mehrotra may rest assured that though his advice of 

impcMrting foreign experts by hundreds, I am afraid, could not very well ba 
accepted so far as the numbers go------

Thb H o n o u ra b lb  B ja  B ahadu b  L a la  MATHURA PRASAD 
MEHROTRA : I never said that foreign experts should be imported into India 
by hundreds. I said that Japan imported foreign experts by the hundred.

Thb H o n o u ra b lb  K h an  B ah ad u r M ian Sib FAZL-I-HUSAIN : I 
thought you might mean that Japan is a small country and if it imported 
hundreds, India ought to import lakhs. That is why I thought I had better 
caution you. Although we accept the idea of importing foreign experts, w# 
have to do it on a very, very liiited scale. At present we have only one, I 
think, and he also, strictly speaking, is not foreign. In the past, we had aix 
or seven financiers in the Banking Enquiry Committee and so on.

The Honourable Member’s second idea was about the co-operative move
ment in Denmark. There again, we have forestalled him. In order to give 
substantial assistance to the co-operative movement in India, we got an expert 
co-operator in Mr. DarUng, with whose name he is probably familiar, about a 
month ago and requested him to go to Bengal where, as the Honourable Mr. 
Mehrotra said, His Excellency the Governor is most anxious to work out a’ 
village uplift movement, especially with the assistance of an expert coopera
tor.

The H o n o u ra b le  Mb. JAGADISH CHANDRA BANERJEE: On 
what pay, Sir ?

T he H o n o u ra b le  K h an  B a h a d u r M u n  S ir FAZL-I HUSAIN : Is it 
right for you to  ask what pay he is drawing When I am trying to give you 
the scheme o f  agricultural and economic development ? In m y younger days, 
when I was at school or at college, I may have b ^ n  able to satisfy my examiners 
in these questions o f  memory. But I rely more on intelligence now than on 
m em ory for m y work.

Proceeding from Denmark to Russia, which is the next place mentioned by 
the Honourable Mr. Mehrotra-----

The H o n o u r a b le  Rai B a h a d u r L a la  MATHURA PRASAD 
MEHROTRA : Japan and Ireland also.

T he H o n o u r a b le  K h an  B a h a d u r M ian S ir FAZL-I-HUSAIN : He 
mentioned Japan first, then he came to Denmark, and then he went on to 
Russia, not to Ireland. I have got my notes. As regards Russia, Sir, I was 
not prepared. I thought that Russia has not done anything so very wonder
ful as to be held up to us as an example to follow. I was very astonished when 
the Honourable the Leader of the Opposition also held up Russia as an example 
to follow. He said that our cost of agricultural produce was higher than that 
of Russia. Obviously, because the land here belongs to the Honourable Rat 

> Bahadur Lala Ram Saran Das and the Honourable Mr. Mehrotra, who take 
away the major part of the produce. If the land belonged to the proletariat, at 
ii  well might if they surrender their land, then there would be some parallel to 
Russia. Then I couM control large areas and have tecout»e to cultivation oo
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basis different from that employed by individuals, who for about six montba in 
the year work, and for the other six months have to wait till onthusllastic 
industrial Ministers in the provinces provide them with cottage industries. 
They have to wait without work for six months in the year. This is a wastage 
of labour in India.

T he H o n o u ra b le  R a i B a h a d u r L a la  RAM SARAN DAS : May I  
explain why I referred to Russia ? In Russia they pool out the various holding 
as far as their harvesting, fertilization, and other operations are concerned, 
and in that way they reduce the cost of production. Cannot a similar thing be 
done in India ?

T he H o n o u ra b le  K han  B a h a d u r Mian S ir FAZL-I-HUSAIN : On a 
voluntary basis or a compulsory basis ?

T he H o n o u ra b le  R a i B ah ad u r L a la  RAM SARAN DAS: On a 
^voluntary basis.

The Honourable Khan Bahadur Mian Sir FAZL-I-HUSAIN : I am 
very glad the Honourable the Leader of the Opposition has explained that he 
does not want what Russia has done. Russia has not got the.se things on a 
voluntary basis, nor has America for the matter of that. It is on a compulsory 
basis, and if the Honourable the Leader of the Opposition were told that hxs 
holdings will be taken over from him and amalgamated with those of others, 
and that he may or may not get anything, then he would hold an altogether 
different opinion. Moreover, coming from the Punjab as he does, he cannot be 
unaware of the fact that for the last 10 or 15 years there hâ  been going on in the 
Punjab work against fragmentation of holdings. How is it done ? We have 
to go to each individual proprietor, propitiate him, talk nicely to him, love 
him, and say in a very friendly way, “ Will you and X l>e good enough to piece 
together the fraĵ ments of your holdings ? Let me put the fragments of your 
holdings together. You will have the same quantity of land as at present; only 
it will be ever so much better for you The poor sub-inspector and his work
men have to go round until the man becomes less obstinate. After spending 
thousands of rupees, you get half a dozen villagers to agree to do away with 
fragmentation. That takes years and years, and by the time you have finished 
one district, further fragmentation in the meantime has taken place. There is 
no use thinking of achieving quick results in this half-hearted manner.

The H o n o u ra b le  R ai B ah ad u r Lai^a RAM SARAN DAS: What I 
meant was that in those villages, where an experiment has to be carried on, on a 
fair scale, harvesting by machinery can be introduced for efficiently and cheaply 
doing the process in a much less time and to the better advantage of the agri
culturist.

T he H o n o u ra b le  K han B ahadu r Mian S ir FAZL-I-HUSAIN : I am 
sure what the Honourable Member is trying to do in his own arê  is most wel
come information to the House ! I tnist the great champion of co-operation, 
the Honourable Mr. Mehrotra, will try to follow the example of his leader when 
he goes back to the United Provinces the next time the wheat crop is a bumper 
one ! So, Sir, as regards Russia, 1 am afraid it is a case of distance lending 
enchantment to the view I I have tried to acquaint myself with the reality 
and I can assuxe you I have not yet got any wl>ere near it.



i^han Balukdur Mian Sir Fazl i-Htisain.]
Proceeding, Sir, to the matter of co-operation, the Honoumble Memb^ 

know6 perfectly well that a meeting of Registrars of Co-operative Societies was 
held in Delhi last March, and bearing in mind that co-operation is a provincial 
and transferred subject, every effort was made to make the meeting success
ful. Then the Honourable mover rushed fi'otn Russia to Ireland, and all the 
information he gave me was that in Ireland they have set up a depart̂ ment of 
agriculture. Well, if I am to believe what I read in the papers about Ire
land, I cannot say that all is very well there. I do not know from where the 
Honourable mover of this Resolution has got hold of the idea that Ireland in the 
matter of agricultural development is the ideal country, that its methods are 
worth following and its results worth achieving. Perhaps he is in sympathy 
politically with Ireland ? Otherwise in the economic field I do not think we 
have very much to learn from what the present Irish Government has been 
doing.

Then I go on to one or two observations which the Leader of the Opposi
tion made. He said, centralize and organize. He seems to me nowadays in a 
very dilBBcult mood. When he reads things about other countries, Germany, 
Italy, America, Russia, he says they are doing ŵ onderful things. They have 
dictators. If we could only centralize how well off we could be. Well, that hap 
a certain fascination for all of us. On the other hand, when I bring to his 
notice what it means—the surrender of individual liberty and property, the 
handing over of the individual will to the will of the dictator, in the best interest'̂  
of the country—then he says, No, no. It ought to be done on a voluntary 
basis ” !

T h e  H o n o u r a b le  R at Bahadxtr L a la  R.\M SARAN DAS : I mean by 
<5entralize, centralization in the Central Government.

T h e H o n o u r a b le  K han  B a h a d u r M ian S ir  FAZL-I-HUSAIN : I 
dare say. You want to have the best of both worlds! You want to have all the 
good that can accrue from the beneficent activities of a good honest dictator 
and your freedom at the same time ! I cannot combine the two, either in my 
person or in any other person. It is much better to have a clear idea of one’s 
capacities and limitations. Frankly, we are still clinging to our freedom and 
liberty. It may not be able to produce that output that one would obtain 
by surrendering one’s liberty and discretion and property to a common pool 
and allow one man to administer it. Even if you and I were prepared to do 
that, I do not think our countrymen would be. They would rather have half a 
loaf to starve on or live upon and keep control over their lands themselves than 
surrender it either on the.Russian system or any other. If I am right, and the 
Council agrees with me that such is the mind of the India of today, then I 
think that what we in our own way are trying to achieve is the most that can be 
done imder the existing circumstances.

T he H o n o u ra b le  Rat B ah ad u r L a la  MATHURA PRASAD 
MEHROTRA : I am very glad to hear from the Leader of the House the 
motion that the Government of India is taking on the lines that I have set forth 
Sn my Resolution. Sir, it would have been better if the Government had 
drawn up a programme of the schemes which they ai  ̂gomg to take up with
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the Provincial Governmeuts. He mentioned about the conferjnces fhat 
were ĥ Id. I have read the meagre reports that came out in the newspapers, 
w d in view of the importance of these subjects in the present economic crisis 
it was necessary for the Govermnent to oompile the results of all the reports 
together in a book and to circulate it at least to Members of both Housos. 
I hope, Sir, the Government when calling the next conference, will try to take 
up a certain number of schemes definitely and advise the Local Governments 
to take them up one by one. Sir, as he is in symj^thy with the object of this 
Besclution and as he has said he is doing all that is possible I beg leave of the 
House to withdraw the Resolution.

The Resolution w as, by leave of the Council, withdrawn.

‘  ̂ FtViS-VKAE PLAN OF ECONOMIC DEVELOPMENT FOR INpiA.

RESOLUTION RE INELIGIBILITY FOB SERVICE UNDER THE 
GOVERNMENT OF INDIA OF SUBJECTS OF THOSE INDIAN 
STATES WHO DO NOT EMPLOY BRITISH INDIAN SUBJECTS.

T h e H o n o u ra b le  Satyid  RAZA ALI (United Provinces : Nominated 
Non-Official) : Sir, I move :

“ This Council recommends to the Governor General in Oonncil that the subjects of 
^060 Indian States which have passed orders against the employment of British Indian 
subjects in the services of the aforesaid States should not be eligible for appointment by 
selection to any post in any service or department under the Government of India or for 
sitting at any competitive examination for recruitmont to the Indian Servicers or Central 
Services, Classes I and II.”

T he H o n o u ra b le  th e  PRESIDENT : I shall thank you to be as brief
as possible.

T he H o n o u ra b le  Sa iy id  RAZA ALI : I have already taken note of 
that. Sir, having regard to the lateness of the hour.

I must say at once that nothing is farther from my intention than to 
discuss the internal affairs of Indian States or to say anything affecting the 
relationB of the Governor General in Council with any Indian Prince or Chief 
under the suzerainty of His Majesty the King Emperor. In the next place 
I must point out tjjiat my Resolution is not based on any want of sympathy 
with the administration of the Indian Princes. All that I want today is to 
draw the attention of this Council to the important fact that the arrangements 
in the matter ot appointments to public services that obtain at present be
tween Indian India and British India are extremely unsatisfactory. Whereas 
it is open to the subjects of any Indian State to be appointed to all those offices 
to which|JBritish Indiana can be appointed, it is not permissible in many CAses 
for British Indian subjects to be appointed to the services of Indian States. 
Earlier in the day I addressed a question on the subject to the Honourable 
Home Secretary, but unfortunately the information that he gave in. answer 
to that question is so insufficient that it will be extremely difficult for me to 
argue my case on the basis of the information supplied by him ; but it is a 
matter of common knowledge. Sir, that the idea obtaining these days is that 
e v ^  Indian State is for the subjects of that State. That idea is good as far 
as it goes, and nobody need quarrel with it. We in British India also hav̂
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a i^ht to expect all important offices in British In4ia Bhould be fflUed hj 
British Indians. But we find that it is not so. I submit that the Gknrernnieni 
should make an earnest effort, in the course of the inquiry promised by the 
Honourable Mr. Hallett, to find out as to what are the States which have got 
orders to the effect that British Indians should not be employed. I know that 
the order would not be worded like that. The order obtaining in an Indian 
State against employment of British Indians, I am sure will not say No 
British Indians shall be employed What the order will in all likelihood sajr 
will be that in all cases where subjects of the State fit to discharge the duties 
of particular posts are forthcoming preference should be given to them as 
against people of British India. I, as a matter of fact, do not know what orders 
obtain on this subject in various Indian States, This much I may tell the 
House, however, that I know two Indian States, one of which is one of the 
most important in India, in which there are almost specific orders against the' 
employment of British Indians. It is not for obvious reasons open to me to 
disclose the names of those two States ; but I have seen the orders, printed 
orders, with my own eyes. In how many other States ‘ imilar orders are 
in force is more than I can say, and I think we can advantageously await the 
result of the inquiry promised early in the morning by the Honourable Mr. 
Hallett. But the important point is that either we ought not to allow subjects 
of the offending Indian States to be appointed to important posts in British 
India or we should take some other steps to secure the introduction of the 
principle of reciprocity between British India and Indian States.

I have watched from year to year a large number of subjects of Indian 
States being appointed to important posts in some of our most important 
services—All-India Services and Central Services, Class I. They were appointed 
during the four or five years either by selection or on the result of a compe
titive examination while I was associated with the Commission. It is true 
that before a man can be appointed to any post in British India he has to 
obtain a declaration under section 96 A of the Government of India Act. But, 
as Honourable Members will remember, I put a question on this subject this 
morning and the reply was that this declaration is made oî  the recommenda
tion of the Government of India by the Secretary of State in Council. My 
question, as Honourable Members will remember, clearly said :

Is it not a fact that this deolaration \h made as a matter of course, if it if. found that 
the candidate gatisfactory conduct and eharaoter
By means of a supplementary question I further elucidated the information 
that no application from a subject of an Indian State had been turned down 
by the Secretary of State during the preceding year. That tells its own tale— 
that these applicatiuns are granted as a matter of course. Now, Sir, I submit 
that if that is so, we must do soTiiething to secure our own rights in Indian 
States. I am not unacquainted w ith the fact tliiit in a number of Indian States 
a few British Indians are appointed to high administrative posts, but these 
appointments, I may at once say, are in the nature of expert appointments ; 
people who have hiih administrative ability and experience are appointed to 
these posts and the filling of these posts by a few men from British India in 
Indian States proves, I submit, the exception rather than the rule; and that
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itself shows that there is a very considerable amount of didinclinatioti in Iifdian 
States to employ men from British India.

The Resolution speaks for itself. I do not think I am required to put tto 
facts of the ĉ se at any great length before this House. In conclusion I would 
say that these are days when we are trying to enter into mutually advantageom 
agreements with Dominions and Colonies. I for one entirely fail to see why 
we should not take action nearer home. If we find that the present arrange
ment is one-sided—and there is no doubt that it is one-sided—we should 
take very early steps to make it of such a character that it will be mutually 
advantageous to both parties. There may be more than one way of doing it. 
I do not think I need explain that at any length. But it is not so much— 
let me make it quite clear—with a view to secure a few more posts to young 

«men from British India that I have moved this Resolution in* this Council. 
The real question is a question of principle. Any reasonable man would 
fail to see why there should be a one-sided arrangement and why the principle 

6 5 pm reciprocity should be wholly absent in the present
arrangement which operates all to the advantage of the 

subjects of the Indian States and to the disadvantage of the people of British 
Jndia.

Thk HoN(n7RABLE Mr. M. 6 .  HALLETT (Home Secretary): Sir, the 
Honourable mover of the Resolution is labouring under a difficulty in that 
I have not been able to supply him with information that he requires in order 
to set the facts before the House. I too am under the same difficulty in making 
my reply for I have not got the facts available. Such facts as I have got 
and such opinion as I have been able to form from various records tftids to 
the conchision tliat possibly he is making a mountain out of a molehill. I 
do not think the matter is one of very serious importance from the point of 
view of the inhabitants of British India.

As regards the question whether the States prohibit the inhabitants of 
British India from being appointed to the service of the State, my impression 
is that very few States, if any, actually prohibit them. That, I think, is the 
Honourable Member’s opinion also. But they do adopt a rule of preference. 
The Honourable the Home Member ascertained last year, in reply to a question 
asked in another place, in regard to three of the States in Southern India, 
that they have a system of preference. Preference is given to the inhabitants 
of the particular State concerned. Well, Sir, can we blame them for adopting 
that practice ? It is exactly the same as is done in every province of BritiA 
India. If candidates are chosen in any province of India from another province, 
there is at once a tremendous outcry. The question however is one of a com* 
parison between recruitment to the State services and recruitment to the All- 
India and Central Services under the Government of India. Well, Sir, can any 
State service even in the biggest States be compared with the services under 
the Government of India ? There is no comparison between the two and I 
do not think it is really a relevant consideration. Now, Sir, even though in 
theoiy it migUt be objectionable if tlus practice existed, wl^t is the actual 
position ? Th/6 Honourable Member, speaking no doubt from his experience
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on the Public Service Commission, suggested that a lot of the inhabitants of 
the Indian States were being recruited to the All-India Services. I regret I 
have not the full figures available but the only figures I have available are in 
regard to the Civil Service, and in that Service between the years 1925 and 
1933, out of 228 Indians 18 only belonged to Indian States,—that is, rather 
less than 8 per cent. That is not a very large percentage, especially if we 
bear in mind that the Indian Civil Service does not only function in Biitiflb. 
India but functions in the whole of India, the Indian States flu s  British 
India-----  «

T he  H qnoubablb Sa iy id  RAZA ALI : H ow  the Indian States ?
T h e  H o n o u r a b le  Mb. M. G. HALLETT : I think my Honourable 

friend, Mi. Wingate, on my left has something to do with the Indian States.
T h e H o n o u r a b le  S a iy id  RAZA ALI: That is the Foreign and Politica) 

Department.
T h e H o n o u ra b le  Mb. M. G. HALLETT : Well, is that not connected 

with the Indian States ? But even putting aside that argument, is 8 per cent, 
of the appointments in the last seven or eight years a very serious matter ? 
After all, the inhabitants of the Indian States number about 80 millions and 
we are not being flooded by a large number of candidates from those 80 
millions.

Then again, take the system of recruitment for the police. It is entirely 
on a provincial basis and I do not think, as far as I know, that under that 
system of recruitment there is any chance of a subject of an Indian State 
l^in^into the police.

T h e H o n o u ra b le  Sa iy id  RAZA ALI: Yes, there is. They do
appear and they are allowed to appear.

T h e H o n o u ra b le  Mr. M. G. HALLETT : Once again, Sir, I am in a 
difficulty as I have not the facts available, but I am quite prepared to accept 
the Honourable Member’s statement on the point. However, I will under
take to look into the figures and see whether the number of candidates who 
are getting appointments in the Central and All-India Services is so large as to 
make it a practical evil which we should seek to rectify. There are however 
objections to rectifying it. A long time ago, about 1908, the law did not allow 
the subjects of Indian States to take posts in British India. Then after long 
discussion section 96A was enacted and incorporated in the Government of 
India Act. Well, Sir, the reasons which led the Government of India in 1908 
to take up this question of allowing subjects of Indian States to go into the 
All-India ^rvices seem to me to apply equally now. I do not see why we 
should go back on it. The reason was to make closer the bond between the 
Indian States and British India. What was said at that time was as 
follows:

** Wo think the time hafi now oome when the diBtinction botwoon the subjects of 
these States and those bom in British India should be removed. We do so because we 
consider that no opportunity should be lost for binding the inhabitants of these States 
more closely to the interests of British India ” .

Well, Sir, that argument applies with even grfeater force today. We hope 
that in the course of a short time the bond b^ween the Indian States and
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British India will be closer than it is today. If and when that closer link comes 
into effect, will it not be equitable that subjects of the Indian States should 
have a place in the All-India Services ? I do not know when that new system 
will come into force—it may in two or three years, or in five or ten, but why in 
the short interval between now and the day when the new scheme comes into 
force should we do away with the system at present in force which has worked 
well in the past and not, 1 think, to the disadvantage of British India ? I 
am, however, prepared to look further into the question and see whether the 
number that has been appointed has been large but my impression is that it 
has* not been large. If it has not been large, then we are making a mountain 
out of a molehill. But I am prepared to give an undertaking similar to the 
undertaking given in another place by the Honourable the Home Member 
that we win see whether there is any real evil to rectify. My impression is 
that there ib not. My own expectation is that we shall not find it possible 
or desirable or practicable to do anything, but as I say, I am speaking rather 
without full knowledge of the facts and I am quite prepared to look into these 
facts and see whether anjrthing need be done. I trust that on this assurance' 
the Honourable Member will withdraw his Resolution.
« The H o n o u ra b le  S a iy id  RAZA ALI : Sir, I may at once say that 
I am not prepared to plead guilty to the charge that I am making a mountain 
out of a molehill unless the Honourable the Home Secretary’s inquiry shows 
what is the number of Stateŝ  subjects who have been admitted into the All- 
India Services and what is more important to the Central Services, Class I, in 
recent years. Now, my Honourable fnend gave us the number of the States 
subjects who have been appointed recently to the Indian Civil Service. Allow 
me to say at once that that is extremely nateleading. If he is going to make an 
inquiry let me point out to him as t<o w ^t are the important services into which 
this inquiry should be made. I would like to know the number of subjects of 
Indian States that have been appointed either by selection or on the result of 
competitive examinations to the Indian Audit and Accounts Service. My 
Honourable friend perhaps does not reaUse that a very large nimiber of Indians 
from the Indian States have been appointed recently not to the Indian Civil 
Service, but to other Services. Those services about which I would like an 
enquiry to be made are the Indian Audit and Accounts Service, the superior 
service officers of the Military Accounts Department, the Imperial Customs 
Service—that is another very important Service—the Superior Telegraph 
Engineering and Wireless Branches of the Posts and Telegraphs Department, 
the Indian Railway Service of Engineers, the Superior Revenue Establishment 
of the State Railways. These are the departments to which so many of the 
subjects of Indian States have been appointed.

Now, I gladly agree with my Honourable friend that unless a good case is 
made out, there is no justification for taking any action between now and the 
time wĥ jn the new F^eration comes into force. But I am totally unable to 
agree with him that the Indian Civil Service has something particular to do 
with the Indian States. If you take the list of our services—I think this 
House can take it from me—it shows that excepting one service, there 
is not a single service either in the list of All-India Services or Central Services, 
Class I or Class II, with which the Indian States can lay claim to have any
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partioukr concern. The only service to which subjects from Indian States
can reasonably claim to be appointed is the Foreign and Political Department,
members of which operate in various Indian States. It is a mere accident that
the Honourable Mr. Wingate is a member of the Indian Civil Service------

T he H o n o u iu b le  Mr. R. E. L. WINGATE: I entirely agree. It w$m 
dieer accident I

T he H o n o u ra b le  S a iy id  RAZA ALI: It might have been that an
officer from the army, who had been drafted into the Foreign and Polit^l
Department, would have been occupying today the post which the Honourable
Mr. Wingate is occupying. The Indian Civil Service as such has nothing to
do with the Indian States. The only Department directly interested in the
States is the Political Branch of the Foreign and Political Department, and if
the Indian States claim that their subjects should be appointed to the Political*
Branch of the Foreign and Political Department, that claim can be con
sidered. But I entirdy fail to see what daim these subjects of Indian States
have to enter various other AlMndia or Central Services in British India.

Sir, I do not want to argue any further. Having regard to the statement
made by the Honourable Mr. Hallett, I do not think I am called upon to press
my Rerolution to a vote. I hope the Honourable Mr. Hallett will not confine
his ^quiry to the Indian Civil Service only but will include the various Serviceŝ  
a list of which I gave a few minutes ago. Sir, I b^  leave to withdraw the
Resolution.

The Resolution was, by leave of the Council, withdrawn.
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The Council then adjourned till Half Past Ten of the Clock on Thursday,
the 6th September, 1934.




